
ON 
CENTRAL ADMINISTRAT11 TI1BUNA 

TI-05.  

(DESTRUCTION OF RECORD RULES,1990) 

INDEX. 
- 

I! 

	

	g.Ai/,I' Io.............,.,..... 

P!P/?v1.i No...... ,. ..ø •.....,.•• 

Orders Sheet.. 	I. 	......... ...Pg ........ t,. . . ....•. . tO.. .. 

...... Judgment/Order  

 Judgment & Order dtd. ................... Received from B.C/Supreme Court 

 ........................... 

 E.r'/1.} .......... !1J.L-  . .......... ......... 	.......... }g ... ...... ... ,.........to.....,. ! ........... 

 . . ........ I>J.1.(...1-.......... . ...... ..... . 

Pg • .to 	.i.. 2_.... ... • . 	• 	 .............   

01 
- 

-9. Reply............. 

•Ax1)rotlier I'apers ........... 	 Ig ........................ to,......,.....,.'.. 

. vIerT10 of Appearax1ce ................ 	....... . . . • . . ....• .•• . . . • •.. ..v. • • • • • • ..........  •. . I 

Adclitiorial-Afflclavit.......................... 

13 Written Arguments 	 . 	. . , •• 11•I 

14. Arriendexient Ieplr by' Resporderits ................. ..••........ 

15; Amendment Reply filed by the Applicant.......................... 

16. Counter Reply ................... .................................... .....................................  

7 

SECTION OFFICER (Judi.) 



r 
IL 

	

..Iw1ATIVE ThIOUNAJ 	 . 

T 	 - 
•- 	: 	

- 	 - 

	

H 	
No 

Applicant(s) 

I 	
nI;3_ 

• 	 Resp0fldent(S) 

•
Advocates for the applicant(s) 

	

• 	* 	 ' ,rf2 	 At (' 	 - 

_AdvocateS for the Respondent(s) 

- 	 ... 

'8-8-96' 	Mr.A.asgupta for the appli- 

	

•• 	 cants. Issue notice on the respon- 
• 

• 	 ;• .. 	

r 	
kflb tj 	 dents to show cause why this 

• 	-•• 	 ' 	s s' 

	

4 	 • •' .,•, 	
application should not be admitted. 

• 	
: 	

Returnable on 9-9-96. Tdst for 

D4[ed 	 show cause and consideration of 

• 	
Admission on 9-9-96. 

im 	 Men • 

	

• 	 - 

9.9.96 	Learned counsel Mr. A.Dasgupt 
.% /,<& 	 2-6- - 	 : for the applicant. Mr P.Sarma 

>& 	 : 	'respondents No.4 and 5. Leave ro 

2 	 < 76 	of Mr B.K.Sharlfla. 	. 

• • 	 . .. 	. 	 . 	 Mr P.Sarma submits that he 

submitting the written show cause 

'today on behalf of respondents No. 

,4 and 5 • He may submit the Written 

show cause with copy to the coutise 

of the applicant anatheRailWay 

counsel. 	 • 

,/2 	4I , 	 List on 19.9096 fohöwcause 

	

/ 	 •• 	 ' 	and consideration of admission. 

Tj 

J, 
I 	 I 

• QAJ 	 ' 	, 	 M . 1. 
. -d---J---- 1 -- 	 pg 	i 

-• 	 . 

• 	
i. s- 	 • 	 . 	 .• 	 • 	_ 
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- 	- 	/ 
'I - 

19.9.96 	 Learned counsel Mr A. Dasgüpta for 

the applicants. Learned counsel M' A.K. Roy 

for the respondent Nos.4 and 5. Leave note 

7 	rf' 'Mr B.K. Sharm'a, learned Railway Counsel. 

	

')'-O' 	 Adjourned for consideration of admission 

, 	
on 26.9.96. 

2 	
km ' 

	

* 	 r 

	

26.9.96 	 Mr. A.K.Roy for the Respondent Nos. 4 & 

5 
H 

	

J( 	 '. 	None' for the appi icnt.  

'b'J JY  
a.- 	 List for admission and further order on 

14.10.96. 

• 	'' 	td 

14-10-96 	Learned counsel Mr.A.asgupta for the 

applicant. Learned ailay counel Mr.B.K. 

Shaa for the official respondénts. 

1M.r.R.P.Sharma for respondents 1 .4 & 5. 

• The official respondents have nt submitt-

ed show cause. This  matter cannot be kept 

pending indefinitely. Respondent No04 & 5 

- hásubmitted show cause,Perused the con- 

'tents of the application and show cause 
' 	 of respondents No.4 & 5. 

Heard learned counsel for dniission. 

Application is admitted. Issue rotice on 

t h e respondents by registered post. 

corftd/- 

I - 
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in 

21.11.96 
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I 	i) 
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• 	 I 
1 6/96 

- 

- 

Written statwithin six weeks 

List for written statement and 

further order on 21-11-96. 

Heard counsel on interim relief 

prayer. It is directed that appoint-

ment of respondents No.4 & 5 shall 

be subject to the result of this 
Original Application. 

Meber 

14-1Oz96 

Mr. M.Chanda for the applicants. 

Mr. R.P.Sharma for the respondent Nos. 

4 and 5. 

Applicants have submitted rejoinder to 

the written statement of respondent Nos. 4 and 

5 which has been received by the counsel of 

the applicants. Written, statement has not been-

'su}mitted by the official respondent Nos. 1,2 

and 3. Leave not of Mr. B.K.Sharma, Railway 

Counsel. 

List for written statement 	of 

respondent Nos. 1,2 and 3 and fur€her orderrs 

on 19.12.1996. 

Mem}r 

r 

J: 
t 	117g45/6U4 (' 	-9 

• trd 

19.12.96 Mr M .Chanda for the applicant. 

None for the respondents. 

Written statement has not been 

submi tted. 

List for written statement and 

further orders on 10.1.91. 
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O.A. 156/\96  IP  
10-1-97 	' None present. Writtri taement 

has not been submitted. 

List for written statement and 

further order on 5-2-97. 

un 

- - - - - 	 - 

5.2.97 	The Railways • have not filed Avritteh-. 

statement although the private respondents Nhave 
filed written statement. We are not inclinedto 

grant any further time. 

Let this case be listed for hearing on 

3.4.97. 

7/.- 2- -- 7 
	

Merhber 	 Vice-Chairman. 

a-4-9'7 lrMCha1 

applicant, and 

respondents. 

List for 

14 edr.. 

da counsel for the 

i4r,l34KSharrna for the 

hearing on 19-97 

Vice-hajrr&n 

i 1 	 jf:2C 

4J- 	' 

JAA 

/3d4-t' Q7 
C4 

im 

i4 

19-5-97 	There is no representation. 

List for hearing on 1-7-97. 

Mnber 	 Vice_Chairman 

in 

5-8-97.: 
3 6 7 7- 

	1_7_97 

ka 

¶1  

Left over. List for hearing on 

4 ember 	 Vice-Chairman 

im 
XAel  
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5.8.97 	 Division Bench is not sitting. 
• 	

Let it be listed on 3.10.1997 for 
00 çyf . 	 hearing. 	

: 

tq 

By order 

trd 

1, 	
26.11.97 	The learned counsel for the parties submit 

	

, 	that the case is ready for hearing. List it for 

hearing on 6.2.1998. 

Mern er 	 Vice-Chairman 

/ 	 nkm 

Ar2,v 

• 	 6.2.98 	Let the case he listed for hearing 

	

R 	on 20.5.1998. 

Member Vice-Chairman 

pg 

/ 	C OL 

( 	

, 

1e Qa 
7- 

	

20.7.98 	Cn the prayer of r4r M.Chanda,learned 

. 	counsel for the applicant the case is 

9 	 adJourned to 11.8.98. 

V 	 Member 	 0 	 Vice-Chairman 
pg•• 



O.A.156of1996 

me 
11.8.98 	On 	the - prayer 	of  

M.Chanda, learned counse1pearing - 
1 

	

	

on behalf of the app1.1 -cantsthe 

case is adjOurned for,  10 -  days. 

List on 27.8.98 	- 	 - 

Member 	 Vice-Ch rman 

trd 

AAX 

15.9.98 

/  

9 

/37  

Mr S. Sarma has made a mention 

that Mr B.K. Sharma who is in charqe 

of this case is indisposed and i 

unable to attend court today.. 

Therefore, he prays for two weeks 

adjournment. Prayer allowed. List it 

on 17.11.98. 

1-4 --, 
Member 

trd 

17.11.98 Division Bench is not available. 

List on 16.12.98 for hearing. 

12- 

L- 	 pg 
/, 	/ •_ 4_' 

A d-ç31 
.12.98 

J/ e 	i• 

By Order 

Present: Hon'ble Mr G.L. Sa;nglyine, 
Administrative Me.mber 

The case is otherwise ready for 

hearing. List fit for hearing on 

19.1.1999. 

Membe 
nkm 
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r • 	 8.2.99 	 Part heard. 

List on 11.2.1999 	alonqwjth 

O.A. O.A. 276 of 1997. 

Mmber 	 Vice-thain 
trd 

, c7 o . 

	

12.2.99 	List on 17 .2.99 for further hearing. 

1• (e'4, Meer 	 Vice-Chairrnn 
t-1L4;41- 	• 	 pg .• 	 •. 

17 .2.99 duced by the 	;a:° 	

shall be pro- 

• 	 List on 25 .2.99 for further hearing. 

• 	 • 
	415—er 	Vce.Chairt- 

•2t1 	f 	 ) 	 - 	- 
- 



O.A.No.156/96 

60 

25.2.99 	Heard Mr M. 	Chanda, 	learned 

counsel for the applicant. There is no 

representation on behalf of the 

Railways. Mr A.K. Roy is present on 

behalf of the private respondents. 

Hearing concluded. Judgment reserved. 

Methber 	 Vice-Chairman 

trd 

- 

7..4.99 

/A 

- 

7 	 q4t //_ 
fl'PL.4 :7 

/9 es- 	
~7 

I  

- 

im 

Judgment and otder pronounced in 

open Court. Kept in - separate sheets. 

Application is disposed of as indicated 

in above. No, costs. 

M ember 	 Vice-.Chairman 

9 

* I 
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I 	 CENTRAL 1DMINISTRATIVE TRIBUNAL 
GUWAHTI BENCH•  

I- 
O.A.No. 	156 of 1996. 

DATE OF DECISION..LJ???.. 

Sri pulak Das & Ors. 	 (PETITIONER(S) 

Shri M. Chanda 	 JJVOCATE FOR THE 
,PETITIONER(S)' 

-VERSUS- 

Union of India & Ors. 	 RESPONDENT (s) 
I 

• 	 Non&'present for respondents 1, 2.&3. 

Sri A.K. Roy for reâpondents No. 4 & 5. 	'ADVOCATE FOR THE 

THE HON'BIE JUSTICE SHRI D.NÔBARUAH, V±C CHAIRMAN 

• 	THE HON'BLE SHRI G.L.SAITGLYINE, ADMINISTRATIVE MEMBER. 

Whether Reporters of iccal 'papers may be allowed to 
see the Judgment 7 	 - 

To be referred to the Reporter or not 7 	'• 

Whether their Lordships wish to see the fair copy of the 

judgment ? 

40 Whether the Judgment is to be dirculated to the other 
• 	Benches ? 

Judgment, delivered by Hon 1 ble Adminisrativ Member. 

-?-W77T 
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CE?flRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEH. 

Original Application No.. 156 of 19.96. 

• 	 Date of Order.  .: This the 7th Day of April, 1999. 

• Justice Shrl D.N.Baruah, Vice-Chairman. 

Shri G.L..Sanglyine, Administrative Member. 

Shri. Pulak 1>as, 	 . . 

• 2. Shri Sunirmal Barman & 

3 Shri San jib Kumar Pator 	. . . Applicants. 

• 	By Advocate Shri M.Chanda. 	0 	 -. 

-Versus- 	 . 

I. Union of India 
represented by the secretary, 
Ministry of Railways, 

• 	NewDelhi. 

The Chairman, 	 . 
Railway Recruitment Board, 
Guwahati-l. 	 . 

The General Manager, 	 4 
• 	 N.F.Railway, Maligaon, 	. 	 . 

Guwahati-il. 	 . 

SrI Utpal Taluk.dar, 
Jyotinagar, P.O.Sonapur, 
Dist. Kamrup(Assam). 

Sri Munindra Kumar Das, 
c/o Milijull. Stores,  
A.E.I.Road, chandmari, 
Guwahati -3.. 	- 	 • 	. . . Respondents. 

By Advocate Sri A.K.Roy for 
respondents N0.4 & 5. 

ORDER 

G .L • SOANGLYINE ,ADMN .MEMNER, 	 . 

• 

	

	 This application has been submitted by 3 appl1cants 

with a prayer to allow them to join in this single appli-

cation under the provisions of Rule 4(5)(a.) of the Cenral 

Administrative Tribunal (Procedure) Rules 1987. Prayer 

• allowed. 
• 	

2 . 	The three applicants belong to the Boro-Kachari, 

Barman and -Lalung. Tribe respectively which are recognil l  

• 	
0 	 • 	 contd.. 



• 	 ... 	4/ 
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as hedu led Tribes under the Constitution of India for 

the State of'Assam. The respondents No.4. and 5 belong to 

the other Backward. Classes. nm&ly, KoC.h-RajbOflgshi at the 

time of advertIsement for the following posts by theli 

Railway Recruitment Board, Guwahati. 	 H 

3. 	in the Employment Notice N0.3/95 which was pubUshed 

on 30.8.1995 stipulating 15.10.1995 as the closing date., 

the. fol1owin: posts, among others, were advertised 

Apprentice Parmanent Way Inspector Grade-I and 

Apprentice Inspector of Works Grade-I. 

one vacancy in each category was reserved for Scheduled 

TrIbes. The applicants sunitted their applications •Q 

the Railway Recruitment Board within the stipulated Itime 

for the postsof Apprentice Permanent Way Inspector Grade-I 

and Apprentice Inspector of 'WorksGrade-I against th )e reserved 

quota for Scheduled Tribes. The candidates belcngin to Koch 

Rajborigshi also applied• for the posts against the quota 

for Other Backward Classes. The written examination for 

the posts was held on 21.1.1996 and the result was declared 

on23.5.1996. The appicantS as weJ11as the respondents 

No.4 and 5 came out successful in the written test. The 

viva voce test was held on 27.6.1996 and thefinal result 

was declared on 17 .7 .1996 according to Railway Recruitment 

Board, Guwaha.ti No.RRB/G/C/155/129 dated 17 .7 1996 

Annexure-6. The names of the pl1cants did not appear in 

the result against the Scheduled Tribe vacancies. 0r the 

other hand, respondents NO. 4 and 5 were declared stçdessful 

and empaneiled aga1nt the Scheduled Tribe \facancies Occupy-

in.g position No • 1 and 2 respectively. The applicants submi-

tted representation. dated 22 .7 .1996,Annexure8 to the 

chairman, Railway Recruitment Board, Guwahati. for • 

contd 
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reconsideration and cancellation of names of respondents No.4 

and 5 from the panel against, the Scheduled Tribe quota. Since 

no action was taken on the representaion they had subrnited; 

this original application on 7.8.1996. 

The respondents No.1, 2 and 3 have submitted their written 

statement. Respondents No.4 and 5 have also submitted their 

written statement • Final hearing was concluded on 25.2.1999. 

Mr M.Chanda,learned counsel appeared for the applicants. Mr 

A.K.Roy, learned counsel appeared for respondents N0.4 and55. 

There was no representation on behalf of the respondents 

No.1 0  2 and 3. 

After the written esamination Was heidon 21.1.1996 for 

the above posts of Apprentice Permanent Way Inspector Grade-I 

and Apprentice Inspector of Works. Grade-I the President of 

India promulgated an Ordinance on 27.1.1996 which provides 

for inclusion of Koch-Rajbongshis ln.the list of Scheduled 

Tribes in' relation to the State of Assam • On 27.3.1996 another 

Ordinance Was promulgated as the Bill could not be passed in 

Parliament • The third Ordinance was promulgated by the President 

of India on 27.6.1996 which ceased to operate on 21.8.1996 as 

- 	the Bill could not be passed in the Parliament. On 9.1.199 

another Ordinance was promulgated.. This Ordinance a iso ceased 

to operate on 30.5 .1997 as the Bill could not be passed in 

the Parliament. 	 S 

We have peruaed the applicatIon and the written state-

merits and heard learned counsel. At : • present,thekoch-Rajbong-

shis are no longer in the list of Scheduled Tribes in the State 

of Assam. We also understand that neither the respond1EintuNo.4 

nor No.5 has since occupied the advertised vacancies for 

Scheduled Thibes. We are not in a position to know whether 

• 	 contd..4 
t 
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the applicants were successful in the exmination and are 

liable to be appointed against the aforesaid heduled• 

Tribe vacancies 1nned1ateiy after the Respondents No. 4 

and 5 had these respondents been excluded from the panel. 
• 

	

	
in the circumstances werare of the view that the matter 

may be decided by the competent authorities of the repon- 

• 	 dents No.1, 2 and 3. As a result, we direct the respondents 

to dispose of the representation dated 22.7 .1996 within a 

period of 90 days from the date of receipt of this order. 

The applicants may also submit fresh representation mdi-

•vidually to the competent authorities of the respondents, 

if so advised, within 30 days from today and, if such 

representation is received, the competent authority of 

the respondents shall dispose of the game within the 

period of 90 days mentioned above. The respondents NO.4 

and S as well as the app li.can t may be heard by the c ompe tent• 

authority before the order is issued, if necessary. 

Application isdisposed of with the above directions. 

No order-as to costs. 

1~~/ 	- 
	

\• • 	 : 

D.N.BARUAH ) 

	

0 .L. SArIYINE 
VICE CHAIRMAN 
	

ADMINISTRAT E MEMBE 

10 
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IN THE. CE.NTRJJ  A]4INISTRATIVE TRIBUNJ, 
BENCH : GUWATI. 

a,p ication Under Section 19 of the. Administrative 

Tribunal; Act., 1985.) 

Shri P.DaS & Ors. 

Union' of Thdia & Ors. 

DEX 

• &jtXURE EABILM&AM -  RAGE NOS. 
Application 	' 	, 	. 	. 	.. 1 to g 

Anexure-1 	. .E.PaSs Certificate of 
Sri Pulak DaS. 	 ••. 

nexure-1(a) a.E.PaSS Certificate of 	... 2,0 
Sri Sunjrma]. Barman. 

Annexure1(b) S.E.Pass Certificate of 	... 2t 
Sri S anj ib Kr. P at or. 

Ajlnexure-2 Tribe' Certificate of 
• Mr.P.Das. 	 ,, 22- 

A1nexure-2(a) Tribe Certificate of ' 
Mr. S.Barman, 	 ... 2-3. 

Annexure-2(b) Tribe Certificate of 
Mr.S.K.pator, •.. Ll ' 

Amexure-3  Advertis ement of Enloyment 
Notice No.3/95, 2-S--2- ... 

AJmnexur4 Written 	caminetion/cajj 
letter/Admit card of 
Mr.P.'Das. 	 ... 2-7 

Annexure-4(a) Written examination/Call 
letter/Admit Card of 

• Mr.S,Barman. 	 ,.• 
Axinexure-4(b) Written eamination/call 

letter/Admit card of Mr. 
S.K.Pator, 

Annexure-5 Viva Voce Call letter! 
Admit Card of Mr.P.Das, 	••• 

Annexure_5(a) Viva Voce call letter/ 
Admit Card of Mr.S.Berman, ... 91 

Arinexure-5(b) Viva voce call letter/Admit 
Card of Mr.S.K.Pator. 	... 32- 

/ 	

35 
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nnexure-6 	Panel dated 17.7.86 recnmended 
by the Chairman, Railway Recruit- 33- 34  
ment BOard,Guwahatj, 

160 	•A1nexure-7 	The Gazette of India Ectra_ordjnary •3-'3( A published on 27,1.96, 17. 	Anriexure_.8 	Representetion dated 22.7.96, 
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DISTRICT : NAGAON. 

IN THE CENTRAL ADMINISATIVE TRIBUNAL 
BENCH :GUWAHATI. 

• C An Application Under Section 19 of the 
Administrative Tribunal Act.,1985.) 

BETWEEN 

• 	1. 

 

 

 

 

 

I. 

A. 

Sri Pulk Das, 

Son of Sri Praneswar Das,Villge-

Dhamdhama, P.S. Barama,Dist-Nalbari, 

Assam. 

Sri Sunirmai. Barman, 

Son of 	Harendra Barman, 

Village-Langthasa,P. S.Lakhipur, 

District-Cachar, Assam. 

Sri Sanjib Kumar Pator, 

Son of Sri Mukui. Pator, 

Village-Borghat Lalunggaon, 

P.O. Tetelisara,P.3.Kampur, 

Dist-Nagaon,Assarn. 

..... APPLICANTS. 

-Versus- 

The Union of India,Represented 

by the Secretary,Ministry of 

Railways,New Delhi. 

The Chairman,Railway Recruitment 

Board, Guwahati-1. 

The General Nanager,N.F.Railway, 

Maligaon, Guwahati-11. 

Sri Utpal Talukdar. 

onapur,Dist-Kamrup, 
Assam 

Sri Munindra KumarDas, 

do N/s. Milijuli Stores,A.E.I. 
Road,Chandrnari, Guwahati-3. 

Contd....,2. 
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1. 	PARTICULARS OF THE APPLICAS : 

(A)(i) Name of the appli- :- Sri Pulak Das. 

cant. 

 Father's name :- Sri Praneswar Das. 

 Designation and :- Unemployed. 

office in which - 
employed. 

 Office address :- Nil. 

 Address for :- Village-Dhamdhama. 

Service of all MZ - Mibenka. 

notices. P.S. Bararna, 

Dist-Nalbari,Assam, 

(B) (i) Name of the appli- :- Sri Sunirma]. Barman. 

Uit cant No.2. 

 Father's name :- ,Ak Harendra Barrnan. 

 Designation and :- Unemployed. 

Office in which 

empldyed. 

 Office address :- Nil. 

 Address for service:- Village-Langthasa, 

of all notices. P.S. Lakhipur, 

Dist-Cachar,Assam. 

(C) (i) Name of the applic- :- Sri Sanjib Kurnar Pator, 

ant No.3. 

(ft) Father's name :- Nu]cul Pator. 

(iii) Designation and :- Unemployed. 

Office in which 

employed. 

Contd. • .. 3. 
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Office address 	:- Nil. 

Address for services:- Villag-Borghat Lalunggaon, 
all notices. 	 PS. K1pur, 

P.O. Tetelisara, 

P.S. Kpur, 

Dist-Nagaon,Assam. 

2. 	PARTICULARS OF THE RESPONDENTS : 

(A) (i) Name & designation :- The Union of India,repre- 

of the Respondent 	sented by the Secretary, 

No.1. 	 Ministry of Railways. 
• 	 I 	 )t 

Office address 	:- As above. 

Address for services:- As above. 

of all notices. 

(B) 	Name and designa-. 	:- The Chairman,.Railway Recr- 

tion of the 	 uitment Board,Station. 

Respondent No.1. 	Road, Guwahati-1. 

Office address 	:- •As above. 

Address for servi- ;- As above. 

ces of all notices. 

(C) Name and designa- 	• :- The General Manager, 

tion of the N.F.Railway,Maligaon, 
Respondent No.3. Guwahati,Assam. 

(i)• Office address As above. 

(ii) Address for 	 :- As above. 
services of all 

notices. 

3. PARTICULARS OF THE ORDER AGAINST WHICH 

APPLICATION IS MADE : 

41 

Contd. . •. . .4. 
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(1) 	Recruitment, Selection of .O.W/Gr-I/pw9/Gr...I 

against employment Notice No.3/95 dated 30.8.95. 

Category No.1 & 3. 

Candidates' panel reccnmended to 

GM/P/N.F.Ra11wayJMLG in order of 

Merit vide Memo No.RRB/G/CON/155/129 
dated 17.7.96. 

-AND- 

For endorcement of the Fundamental 

Rights of the petitioners guaran€eed 

under Article 14 and 16 of the Constitution 

of India and also rights and privileges 

granted under the relevant Acts.,Rules, 

Circulars, Order or orders, 

PARTICULARS FOR WHICH THIS APPLICATIQN'IS MADE : 

An application Under Section 19 of the 

Administrative Tribunal Act.,1985 challen-

ging the panel prepared and reccxnmended 

to the GM/P/N.F/Railway/Maljgaofl by 

the Chairman,Railway Recruitment Board, 

Guwahati vide Memo NO.RRB/G/CO14/155/129 dated 

17.7.96. 

The Chairman,Rajlway Recruitment 

Board,Guwahatj called for application 

through Employment Notice No. 3/95 dated 

30.8. 95. 

Contd.. . .. 5. 
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In pursuance to the above advertisement 

the Recruitment Board held the written Test on 

21.1.96 and the viva-voce test, on 24.6.96 to 27.6.96 

for the recruitment of Inspector of Works/Gr-I and 

permanent Way. Inspector/Gr.I in scale Rs. 2,000-3200/_ 

and prepared and approved the panel of candidates 

on 4.7.96 and recommended to the General Manager 

and published/announced thn 17.7.96. In the final 

panel of the above selection it is found that two 

OBC candidate namely Sri Utp 5i Talukdar and Sri' 

Munindra Kr. Des under Roll No. 540238 and 540114 

have been declared passed against the quota reserve 

for S.T. and another O.B.C. candidate Sri Sudhir Kumar 

Ray under Roll No.34084 has also been declared against 

the S.T.quota. 

S 

All the three O.B.C. candidates selected 

against the S.T.quota nexa are belong toKoch Rajbongshi' 

community which was a sub-caste listed by the 

Other Backward Classes (o.B.c,) 

The Hon'ble President of India Promulgated 

an ordinance which was published in Extra_Ordinary 

Gazette of India on 27.1.96 provided for 1ncluio 

of "'Koch Rajbongshis " in the list of "Scheduled 

Tribe" with immediate effect. 

• 	 The above mentioned three Koch-Rajbongslij 

candidate submitted their applications before the 

Contd.....6. 



-6- 

last date of submission i.e. on Or before 15.10.95 

as O.B.C. candidates . They have appeared in the 

written am& examination as O.B.C. and accordingly 

their names were recorded as O.B.C. candidates under 

Roll Nos. 540238, 540114 and 340894 respectively.But 

in the final selection panel their name have been 

shown against the ST Quota instead of OBC quota. 

JURISDICTION OF THE TRIBUNAL : 

The applicants declare that the subject 

matter of the order against which they want redressal 

is within the jurisdiction of the Tribunal. 

LIMITATION: 

The applicants further declare that the 

application which is within the limitation prescribed 

in the Section 21 of the Administrative Tribunal Act., 

1985. 

FACTS OF THE CASE ; 

.The facts of the case are given below :- 

(1) 	The humble applicants are permanent residents 

of Nalbari,Cachar and Nagaon D3.stricts of Assam,in the 

above mentioned address and are citizens of India and 

as such they are entitled to all the rights and 

protections guaranteed under the Constitution of 

India and the other laws,Acts,Rules,circulars,Orders 

passed thereunder 	c7t y  /' 

6w-&J 	'1< 
pJ 	 r  
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(ii) 	That all the humble applicants have 

passed the Degree of Bachelor of Engineering(B.E) 

from the Gauhati University,in the year 1995. That 

all the applicants are belong from the downtrodden 

" Boro-Kachari, "Barman" and "Lalung' 1  Tribe respectively 

which are recognised as ' Schedule Tribes " under 

• 	 the Constitution of India '(Scheduled Tribes ) Order 

• 	 1950 as amended (Modification) Order 1956 and gribox 

Scheduled Caste/Scheduled Tribes Order (Amended) Act., 

1976. 

Copies of the ]3.E(Civil) Degree certificates 

and Tribe Certificates of the applicants are 

annexed herewith and marked as ANNEXURE-1; 

1(a),1(b),2,2(a),2(b). 

• 	 (iii) 	That after having qualified in the Bachelor 

of Engineering Examination,the applicants were in 

need, and in search of Job on 30.8.95 the applicants 

found advertisement in the " Assam Tribune " where 

the then member Secretary/Chairman Ra±lway Recruitment 

• 	 oard,Guwahat1 called for application through 

Employment Notice No. 3/95 dated 25.8.95 dates of 

pubication 30.8.95 annuncing the last date of 

submission of applications as on 15.10.95. The' break 

up of vacancies of the posts advertised were as under :- 

I.li 
rV 
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Name ofposts. 	 Vacancies. 

1.Appl.PW.9 G1I...e 	UR 	OBC 	SC 	ST 
:.... 	4 	2 	1 	1 

20 	lOW Gr-III 	18 	10 	5 	3 

lOW Gr-I 	 3 	1 	1 	1 

" Asstt.Teacher Gr-I 	x 	x 	1 	x 

Demonstrator. 	 1 	X 	 1 	X 

A photostat copy of the advertisement regarding 

Employment Notice No.3/95 is annexed herewith and 

marked, as ANNEXURE-3. 

•1) 	That having qualifiction for the said posts 

• 	the applicants submitted their applications to the 

Railway Recruitment Board within the stipulated period 

of time,before closing date for the posts of PW7 

Grade-I and lOW Grade-I against the reserved quota for 

" Scheduled Tribe " and the 'Koch Rajbongshi" candidates 

also applied for the said posts against the " Quota" 

f or other Backward Classes (OBC). 

(v) 	That the written examination for the 

selectin of the above posts was held On 21.1.96 The 

applicants were called for the same. Call letter/admit 

Card were issued and sent to them and the applicants 

have appeared in the Written Examination in the same 

venue of i.e. Guwahati Madrassa High School,Paltan Bazar, 

Guwahati-a under Roll Non. 530049,530063,530057. As the 
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applicants belong to S.T.CQrlfliunity so they were 

allowed to travel Free by Railway in Second Class 

from their respective home place. The results of the 

written test were declared on 23.5.96 and published 

in the Assam Tribune and the applicants came out 

succe ssful. 

Copies of the Admit Cards/Call letters 

are annexed herewith and marked as ANNEXURES-

4,4 (a),4 	respectively. 

That thereafter the app1icants received 

Eeparate call letter/Admit Card to appear for the 

, 	 Viva-voce test .in the Office of the Railway Recruit- 

/ ment Board,Station Road, Guwahati,Assam on 27.6.96 at 

9.00 hours. This time also they were allowed to travel 

free by train from their respedtive home place,as the 

applicants belongs to S.T. 

It is pertinent to mention here that the 

candidates other than SC & ST were not allowed toAfree 

by Railway. The OBC including Koch Rajbongshi were 

also not entitled for the same. 

That the Final Panel of the above Selection 

was published on 17.7.96 and the same was recommended by 

the Railway Recruitment Board to the GM/P/N.F.Railway/ 

Maligaon vide Memo NO,RRB/a/CON/129 dated 17.7.96. 

A copy of the said panel list is annexed 

herewith and marked as ANNEXURE-6. 

Contd. ...]O. 
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That in the said panel two OBC candidates 

namely Sri Utpal Talukdar and Sri Munindra Kumar Das 

under Roll Nos. 540238 and 540114 have been declared 

passed against the ST quota of lOW Grade-I and pwi 

Grade-I and another OBC candidate Sri Sudhir Kumar Ray 

under RoIl No.340894 has been delared passed against 

the ST quota of PW 9 Grade-Ill. 

That the above mentioned two candidate viz. 

Sri Utp al Talukdar and Munindra Kumar DaS have submitted 

their application forms as OBC candidates and appeared 

against the OBC quota and accordingly their names were 

recorded as OBC candidates under Roll Nos. 540238 and 

540114. Sri Sudhir Kumar Roy has also submitted his 

appilcation form as 0BC candidate and appeared against 

OBC quota and accordingly his name was recorded as 

OBC candidate under Roll No. 340894. But in the result 

sheet teir name were shown against the ST quota 

inspected ob OBC qtiota,depriving the original and 
-.... 

genuine ST candidates. 
-... 

(X) 	That,it is pertinent to mentioned here that 

the above three candidate.whose names were published 

against the ST quota all belongs to " Koch-Rajbongshi 

community. The Koch-Rajbongshis are one of the caste 

included in the list of Other Backward Classes (OBC) 

in Assam, 

Contd.. ..11. 
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That the Hon'ble president of India 

promulgated an Ordinance which provides for inclu-

sion of 'Koch-Rajbongshis ' in the list Of scheduled 

Tribe which is published under Extra-Ordinary Gazette 

of India dated 27.1.96 advising the implementation 

of the Ordinance with immediate effect. 

A copy of the said Ordinance is annexed 

herewith and marked as ANNEXtJRE-7. 

That the 0rdinance has been promulgated by the 

Hon'ble president of India on 27.1.96. In this case the 

last date for submission of application for the said 

post was on 15.10.95 XxUXKtJr±aW and the written 

examination was held on 21.1.96. The applicants submi-

tted their forms against the ST quota and the aforesaid 

three Koch-Rajbngshi candidates as against OBC quota 

and appeared in the said quota as OBC.Therefore,legally 

they (oBc) cannot be considered against the ST quota only 

in the final panel by giving retrospective effect,the 

Ordinance itself nowhere mentioned for such an a steps. 

That it is pertinent to mention here that 

though this ordinance have granted ST status to the 

" Koch-Rajbongshis 11  but no where it has mentioned in 

the Ordinance regarding the mode of implernetation or 
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regarding the facilities and provileges as well as 

reservation quota in employment to be enjoyed by 

this community. 

That the applicants are belong to the 

,oro Kachari,Barrnafl and Lalung Tribes respectively 

which are included in the list of scheduled tribe in 

Assam. All total 23 such main tribes were included 

in the list of scheduled tribe for Assam. The existing 

reservation quota provided for ST is earmarked for 

23 ST sub-Castes only of the area under the jurisdiction 

of N.F.Railway. As such in no case Koch-Rajbongshis 

candidates can be considered either against the 

existing reservation quota of 18% in local regional 

basis or against 72% in all India basis in direct 

recruitment. 

That the prodedure for inclusion of the 

Koch-Rajbongshi.s into ST list is incomplete. The 

Hon'ble President of India promulgated the Ordinance 

on 27-1-96 and it has already completed six months 

but bill in this regard has not yet passed in parlia-

ment.Moreover different indegenous Tribal Organisation 

and Political parties have reacted and vehernent&y 

opposing the inclusion of the " Koch-Rajbongshis " in 

the ST li5t. Different Organisation are strongly 

opposing the decision to give scheduled Tribe status 

S .  
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to Koch -Raj bo ngshi s. Bandh also observed in the 

State. Sp the fate of Koch-Rajbongshis to be included 

as ST is hanging and in such a state the genuine ST 

candidate should not be deprived in their due. 

That the advertisement and written exami-

nation for the above parts.were done, much earlier 

than the proclamation of the Ordinance in. question. 

The advertisement and the written examination for the 

selection of the above posts were done much earlier 

than the proclamation of the Ordinance and the Ordinance 

has got no retrospective effect, as such, the selection 

of the above post's cannot be br9ught within the purview 

of the Ordinance. Moreover, already 6 months elapsed 

but bill in regard to Inclusion of Kch-Rajbongshis 

in the list of scheduled Tribe has not yet been 

passed in Parliaine.nt...-J  

That,moreover,the so called selected candi-

date against the ST quota have submitted their appli-

cation forms with OBC certificate and considering them 

to ST is without authority of law and illegal. 

That the imposition of obligation by giving 

of the retrospective effect to the Ordinance by sele-

cting the non ST candidate as ST candidate by the 

Railway Recruitment Board, Guwahati by depriving the 
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the applicants, in their legal due have violated 

the Fundamental Rights guaranteed under the consti-

tution of India and as such the Hon ble Court may 

direct the RRB to cancel the Select list published 

on 17.7.96 forthwith. 

That the applicants have submitted the 

representation before the Chairrnan,Railway Recruit-

ment Board,Guwahati on 22.7.96 but the authority is 

not paying any heed to the applicants. 

A copy of the representation dt. 22.7.96 

is annexed herewith and marked as ANNEXtJRE-8, 

That the applicant respectfully state that 

the Respondents have not yet issued appointment 

letters on the basis of the z*& said impugned select 

list dated 17.7.96. Therefore,there is no impediment 

for staying the operation of the impugned Select list 

published on 17.7.96 otherwise the applicants shall 

suffer irreparable loss and injury. 

That the applicants have every possibility 

to get the job if the quota for Scheduled Tribes are 

properly filled up by the genuine ST candidates in 

pursuance to the above mentioned advertisement. 
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That the applicants respectfully submits 

that the authority was guided by irrelevant and 

extraneous consideration in this respect and arbitrarily 

with malafide intention and ulterior motive deprived 

the applicants from their claim for reservation. 

That the applicants demanded justice but the 

same have been denied to them and hence this applica-

tion is made bona-fide and for the interest of justice. 

T. 	RELIEFS SOUGHT FOR : 

V 	 In view of the fact and circumstances stated 

above the applicants humbly pray that Your Lordships V 

4 

may graciodsiy be pleased to  admit this application, 

call for the records, issue a Rule calling upon the 

Respondents to show Cause as to why the impugned panel 

bearing Memo No.RRB/G/CON/155/129 dated 17.7.96 should 

not be modified amended by deleting the names of the 

	

• Respondents 4 and 5 	and consider the empanelment of 

ST candidates as per application including these appli- 

V  cants.(Annexure-6) in the perspective of the employment 

nOtice No.3/95 (Annexure-3) by selecting/appointing them 

in category 1 and 3 which are still lying vacant and/or 

pass such further order or other order Or orders or other 

direction asthis Hon'ble court may deem fit and proper 

and upon such cause or causes being that may be shown 

and after hearing the parties further be pleased to 

make the rule absolute and/or pass such other or further 

orders as Your Lordships may deem fit and proper. 

Contd....16. 
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tNTERIM ORDER IF PRAYED FOR : 

t is further prayed that pending 

disposal of this application Your Lord ships may 

be pleased to pass an order staying the operation 

of the impugned panel (Annexure-6) dated 17.7.96 to 

the extent of the empanelrnent of respondent No.4 and 5 

and/or restrained to filt up the said vacancies under 

category 1 and 3 advertised in the employment N0.3/95 

dated 30.8.95 in the N.F.Railway. 

DETAILS OF THE REIEDIES AVAILABLE : 

The applicants declare that they have 

exhausted all the remedies available to them under 

the relevant Acts and Rule and that they have no 

other alternative and efficacious remedy available to 

them except this application. 

MATTER NOT PENDING WITH ANY COURT : 

The applicants further declares that 

the matter regarding which this applications 

has been made is not pending before any 

Cou ti of law Or any other authority or 

any other Bench of the lUribunal. 

• 	11. 	PARTICULARS OF THE POSTAL ORDER IN RESPECT 

OF THE APPLICATION PEE : 

• 	(1) 	Number of Indian 	 809346644 

Postal Order. 

• 	(ii) 	Name of the issuing : 
P.O. 
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Date of issue  

of the postal 

Order. 

Post Of flee at 

- 	which payable. 

DETAILS OF INDEX : 

• 	An index in duplicate containing the details 

of the documents to relied upon is enclosed. 

LIST OF ENCLOSURES : 

• 	Annexure-1;B.E.Pass Certificate of Sri Pulak Das. 

Annexure-1(a) B.E.Pass Certificate of Sri Sunirmal 
Barman. 

Anriexure-.1(b) B.E. Pass Certificate of Sri Sanjib 
V 	 Kr. Pator. 

Ailnexure-2 : Tribe certiticate of Mr.P. Das. 

AX11exure-2(a) : ftibe Certificate of Mr.S.Barman. 

Annexure-2(b) : Tribe Certificate of Mr.S.K.Pator. 

/ Annexure-3 : Advertisement of Employment Notice 
No. 3/95. 

Annexure-4 : Written Examination/Call letter/ 
• 	 V 	Admit card of Nr.P.Das. 

Annexure-4(a) : Written examination/Call letter/ • 	 Admit card Of Nr.S.Barman. 

V 	 Annexure-4(b) : Written examination/call letter/ 
• 	 Admit card of Mr.S.K.Pator. 	

V 

Annexure-5 : Viva Voce Call letter/admit card of 	
V 

Mr., P.Das. 

Annexure-5(a) : Viva Voce call letter/Admit card of 
- 	Mr• S.Barrnan. 

Annexure-5(b) : Viva voce call letter/Admit card of 
Mr. S.k.Pator. 

V 	Annexure-6 : Panel dated 17.7.96 recommended by the 
V V 	 Chairman,Railway Recruitment Board, 

V 	 Guwahati. 
V 	Annexure-7 : The Gazette of India Extraerdinary, 

published on 27.1.96. 

Annexure-8: Representation dated 22.7.96. 	- 

a 
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VERIFICATION 

I, Shri Pulak Des, Son of Sri Praneswar Das, 

• 

	

	 Resident of village-Dhamdha, Nalbari, do hereby 

declare that I have verified the statements made 

in Para 1 to 	 in this original applica- 

tion, and same are true to my knowledge and belief 

and.I have not suppressed any material fact. I 

am also authorised by the other applicants to sign this 

verification. 	. 

Place :_UWUATt 	 SIGNATURE 

Dated •:- V& 
	 (PwAK M2 

... . 

LI 
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) The Assam Tribune, Wednesday, August 30, 1995 LAO 

[C1!AILWAY NOTICE D] 

• 	 4 	RAILWAY RECRUITMENT BOARD: GUWAHATI 
Station Road, Guwahati - 781001 

I)ate: 25.8.95 

GUWNfAI1 	EMPLOYMENT N )1ICLNO.3 95  
DATE OF PUBLICATION : 30.8.95 

CLOSING DATE: 15.10.95 
Applications are invited in prescribed application form O1)taiflable from the important 

Railway Stations OR in a Proforma enclosed herewith (to he natJy typed in a standard size thick 
paper, only one side) for the following temporary posts likely to be permanent on the Northeast 
Frontier Railway. Applications complete in all respects along with required enclosures should be.  
sent to the Assistant_Secretaryway Recruitment Bpard, Station Road, Guwahati-7810 01 1  
Assam under certificate of posting so as to re h the Board's office on or before 17.0 hrs. of 
15.10.95. The applications can also be dropped in the "Application l3ox' kept in the RRI3 office 
before 17.30 lirs of 15.10.95. 
EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST wulpil THE CANIJIDATE APPLIES 
MUST CLEARLY BE WRFITEN ON THE TOP OF 
Cate- Name of tht 	Scale of Pay 	Stipend 	VACANCIES Sex Period of Age as on 
gory 	 during 	IR OBC SC ST 	Training 	1.9.95 
No. 	 training 

/1) Appr. permanent Way Ps. 2000-3200/- Rs. 2000/- 04 	02 	01 01 	Roth 	12 months 20 to 30 years 
Inspector/Grade—I P.M. 

2) Appr. permanent Way Rs, 1400-2300/- Rs. 1400/- 18 	10 	05 03 	lloth 	12 months 18 to 28 yean 

/ 
Inspector/Grade-Ill 

/) Appr. Inspector of 
P.M. 

Ps. 2000.3200/. Rs. 2000/- 03 	01 	01 01 	f3oth 	12 months 20 to 30 years 
Works/Grade-I P.M. 
Asstt. Teacher Ps. 1640-2900/- -• 	01 - Both 	- 20 to40years 
Grade—I(Coininerce) 
DemonstratOr Rs. 1400-2600/- 	- 01 	- 	01 - Both 	- 20 to 40 years 
(Pure Science 

EMJCATIONM4 QUALIFICATION: 
ategory No. 1: Degree in Civil Engineering. 

Category No, 2: Diploma in Civil Engineering. NOTE: Candidates having diploma in Mechanical 
or Eleëtrical Engineering can also apply and their candidature can be considered 
in case enough candidates with qualification of 1)iploina Civil Engineering are 
not available. 

.4ategory No. 3: I)egreein Civil Engineering. 
Category No. 4 : (i) II Class Master's Degree in Commerce with special paper Banking. (ii) 

University Degree/Diploma in Education/Teaching. OR integrated Jwo years 
Post Graduate course o Regional Colleges of N.C.E.R.T. (iii) Competence to 
teach through Assamese Medium. 

Category No. 5: (i) lInd class Bachelors Degree.with Physics, Chemistry and one subject out of 
Botany/Zoology. 45% marks can be considered equivalent to lind Class where 
there is no demarcation of class in Bachelor's l)egree. (ii) University l)egree/ 
Diploma in Education/Teaching OR 4 years integrated Degree course in regional 
colleges of Education of N.C.E.R.T. (iii) Competence to teach through English 
and Bengali Medium. • - 

A GENERAL RELAXATION IN UPPER AGE LiMI'f FOR ALL COMMUNITIES/CATEGORIES 
OF CANDIDATES HAVE BEEN GIVEI4 LW 5 YEARS BE SIDES TIlE AGE RELAXATION GIVEN IN 
PARA-2, THIS RELAXATION IS APPLiCABLE FOR 2 YEARS WITH EFFECT FROM 4.8.95. 

THE CANDIDATES MUST HAVE ACQUIRED THE ESSENTiAL QUALIFICATIONS AS LAID 
DOWN AT THE TIME OF SUBMISSION OF APPLICATION. CAf4J)IDATES WHO HAVE YET TO 
APPEAR AT THE EXAMINATION AND WHOSE RESULTS ARE WITHHELD OR NOT DECLARED 
ARE NOT ELIGIBLE TO APPLY, 
L GENERAL INSTRUCTION 
1.1.) ABBREVIATION USED 

• 	SC— Scheduled Caste, ST—Scheduled Tribe, UR—Un-reserved, OBC—Other .Bñckward 
Class, IPO— Indian I'ostal Order, EXSM— Ex-Serviceman, PH—Physically handicapped. 

1.2.) The number of vacancies shown may be increased or (iecreased 
1.3.) SC/ST/OBC candidates can apply against hR posts but they will have to compete with UR 

candidates. SC/ST/OBC candidates need apply strictly againstAheil resecl.i'e vacancies 
• only. 

- 	 - 	 . 	• 

	

or COMMAN114NT I ' 	 - 'flVfOT ii ini 	'. 



5.4.) Attested copy ofMark Sheets and other certificates ofeducational qualifications.. 
5 5 ) 	 eidenorei H S L CAdirut card €tc 

>to.) • A[i,dopyNo Objection certii[ ffk'èiiflrëady employed. 
5.7.) 	 of size 27.5 x1a5crns.withR2/-pQstage stamps each 

pasted _ - 
rO1flERV1NG EMPLOYEES 
Candidates serving in Govt. Quasi-Adrnn. Office/organisation and Institutes should 
apply through proper channel or should apply directly to the RHI3/GIIY. with NO 

•  OBJEC1'ION CERFIFICATEfrom their employer to avoid delayThe last date for application 
to reach this office will not be extended on account of any delay in transmitting the 
application by concerned office. No advance copy of application will be entertainerl. 
Applications received after the closing date/hours will not be accepted. 

for each category, contrary to this, if more 
than one post is applied for in one appliãtion, thiãiii Will 15ë ijëiitd. 
INVALID A ciATIN?T1iiijica 	wichsuffe.rfrom, the following deficiences/ 
irregularities will be summarilX rejected. (i) lncomplete/iuigible applications or 
applications made on news-paper cuttings. (ii) Unsigned application. (iii) Without IPO, 
IPO without post office seal, or lPO for lesser amounts for unreserved candidates/OBC. 
(iv) Without complete and proper enclosures. (v) Unattested or self attested copies of 

documents (vi) Without two selladdressed envelopes stamped with Rs. 2.00 postage stamps 
each. (vii) The applications submitted by the candidates who do not fulfil the eligibility 
criteria will be rejected. 

8) 	a) The certificates, postal order, photograph etc. received separately subsequent to the 
receIpt of the application will not be connected with the application, such incomplete 

application will be rejected summarily. 
Free second class Railway pass as and when admissible is given by the Board to the 
candidates, who belong to SC/ST community or who are bonafide displaced persons if and 
when they are called for written examination and interview test. All other, candidates 
called for are to appear at their own cost. 
The (late and venue of the,written examination and Interview will he fixed by the Board 
and will be intimated to the eligible candidates in dile couse. Request for postponement 
of the examination/Interview and change of centre/venu e will not be entertained. 

II) CANVASSING IN ANY FORM WILL DIQUALIFY A CANDIDATE. 
The decision of the Board in all matters, relating to eligibility, acceptance or rejection 
of the application, issue of free Railway passes, Penalty for false information, mode of 
selection, conduct of examination, speed practical test, interview, selection, allotment of 
posts to selected candidates etc. will be final and binding on the candidates and no 
enquiry or correspondence will be entertained by the Board in this connection, 
MODE OF SELECTION The selection will be madC o n the basis of written examination, 
speed test/practical test, interview etc. Merely satisfying the educational qualification 
and the age prescribed itself will not constitute a right to be called for the written 
examination unless the candidates fulfil other condition/requirements given in the 
Employment Notice. 
The syllabus for the written examination will be generally in conformity with the 
educational standards and technical qualifications prescribed for the various posts. The 
questions will be of objective-cum-subjective nature on general knowledge, General English, 
General Arithmetics and the related subjects to the respective categories subject to minor 
variations. The Written test will consist of one sitting of duration 2 to 3 hours. 
The Railway Recruitment Board, at its discretion may hola addl. Written test(s)/Practical/ 
Speed test(s) and/or interview if considered necessary for all or for admitted number of 
candidates including absentees as may be deemed lit by the Railway recruitment Board. 
The appointment of candidates would be subject to their being found Medically fit in the 
appropriate Medical classification. 
The selection of the candidates by the Railway Recruitment Board does not confer any 
right on the candidate for the post. 
The Railway Recruitment Board is not responsible for any inadvertantrrors in printing 
of the notification. 
The Railway recruitment Board is not responsible for any postal delay or wrong delivery. 

(I.1-IANSDAK) 
MEMB1R SECRETARY 

RAILWAY RECRUITMENT BOARD (GUWAHATI) 

RAILWAY RECRUITMENT BOARD GUWAHATI 
APPLICATION FORMAT FOR TECHNICAL AND NON-TECHNICAL CATEGORIES 

(Tobe filled by the candidate in his/her own handwriting) 

(hairman 	
Serkil No. 



~TM, 	

(UNDER CERTIFICATE 1)F POSTING) 

MLWY FECIWIiI 3O:LWA'O 

V 	 SMionRoud 
Guwahati.78lOOl 

V 	
21-12-95 

No,ARB/G!411 	V 

V 	 V  

Sh,VSmt 
 

PULAK DAS 	 H Li 

V • V  

You rROLLNUMI3ERIS~531304 ? 

 T Th is 	I CTTIRIADMITCARD 
4yi 

For thevtfen miliouttrtOtOj 	PWt / 1 0 W. OI 	 1 
INSCALEO1R_[ 	20 - 3200/ 	JlthirErnPkrYmnnt 

NOTICENO. [! 5 	
9ATEGORY No. 13JOnthONORTHEASrFRON1I[RRAILWAY. - 

PROGRAMME OF WRITTP1 EXAMtNATON IS AS GIVEN BELOW:- 

DATE 	DAY 	 TIME 	 VENUE 

{Guwhati Madrasa Hih School 

21-01-96 	SUNDAY 200 PM 	Pa1tan L3zar I3uwhati 

Th* foliowflg tr:o nnd condItlon muet be noted for etrict compliance. 

1. You will notbe admittedtothis wrrtt8n examinationwitfloutthisCALL LETTER'ADMIT CARD anddoes not itself give 

anyontementforkCtiOfl. 

a 	Yourcandidaturo has been accepted provisionally ar1dis subject to chock andlulfillmont of all conditions laid down 

inthcsaidEmploymentNOliCo. 	 V 

a 	II you donol fulfill the conclitians as laid down in the laid EmpIoyrnnt Notice, please ignore 11ils CALL LETTER! 

ADMITCAflDaftJdntaPPear. 	I 	I 
4. 	Only the succtsdukandidatcs In the written oxarnIration wilibo called tortho VIVA-VOCE TES1. 

5 	You are todof ray your own travelling oxponso (far Uf4JOBC candidates). 

Approaching the Chairman,RRB,GHY and otheroHciaIs of RRB/Guwahati directty or indiroclly by a candidate or 

anybody on his self requisting underconsiderntionfOthe recruitmenl will render a candidate liabto (or disqualification. 

Onlythe candidates and the persons engaged in chductinthe examination will he allowed inlotho examination 
premiseS. SIr ict dL'crpline and silence must be mainl pined intho examinatiorVHall Rooms. Appropriate action will be 

taken in cane of thOVO adopting unfair means intherxaminatlOn hafl,.efc. 	 V 

a FOR &CIST CANDIDATES ONLY :ON pRorUCTloN OF THIS CARD YOU ARE ENTITL ED 101 RAVEL 

FREE BY RAILWAY IN SECONOCLASS FROM; NALBARI 
- 	1 

(STN.)TOGUWAHATI(STN.) 

&BACK. THIS PASS IS VALID UPi Li..i 
27-01--96 	 * 

22 . 23. 1.8; 	 - 

For CHAIRMAN 	 V 

V  AIIWAY RECRWTMENT f1OARD:GUWAfATi. 

N 



- 12 	
:V 

(UNDER CERTIFICATOF POSTING) 

• . RAILWAY REC ITMENT BOARD:: GUWAHATI 
Station Road 

Guwahali-781 001 

21-12 --95 

No. RRB/G141/ 	
Date: 

- To, 	 V  

ShrVSmt. 	 V 	 V  
SUNIr<MAL I3(RMN 

41 

V 	 V  

Your ROLLNUMBER is 	530063 .  

V 	 .. 

This is your CALL LETTER/ADMIT CRD 	 V 

ForthewrfttenexaminationfOrthèPoStOf f 	V 	 • w; 	 • 	

V 

•INSCALEofRs. 	
V 	

2Iøf - 321ø/— 	
loyment 	

V 

NOTICENo. 37 	ICATEGORY.No.I 	
(thr.e 	thiNR .11F5, ERRAILWAY. 

PROGRAMME OF WRITTEN EXAMINATION IS AS GIVEN BELOW : 	 - 

DATE 	DAY 	 TIME 	 VENUE 

V  

Guv,hti 	Madrasa Hicih 	3chbo1 

21-01-96 t3IJNDAY 2:00 PM Pitn 	DiazrGuwahati' - 	1. 

The  following terms and conditions must be noted for strict compliance. 

1 	You will notbe admitledto this wrftten examination WThout this CALL LETTER/ADMIT CARD and does not itself give 
any eñtitlementforselection. 	

V 

2 	Yourcandidature has been accepted provisionally and is subject tocheck andfulfillment of all conditions laid down 

in the said Employment Notice. 	
V 

a it you do not fulfill the conditions as laid down in the said Employment Notice, please ignore this CALL LETTER! 

ADMITCARDand donot appear. 

4 	Onlythe successlulcandidates inthe wrftten examination wiflbe calledforthe VIVA-VOCE TEST. 

You are to defray your own travelling expense (for UPJOBC candidates). 

Approachingthe Chairman,RRB,GHY and otherofficials of RRB/Gtjwahati directly or indirectlyby acandidate or 
anybody on his self requesting underconiderationforthe recrument will render a candidate liablefor disqualication. 

Onlythe candidates andthe persons engaged in conducting the examination will be allowed intothe examination 
premises. Strict discipline and silence must be maintained In the examination/Hall Rooms. Appropriate action will be 
taken in case of those adopting unfair means in the examination hall, etc. 

FOR SC/ST CANDIDATES ONLY: ON PRODUCTION OF THIS CARD YOU ARE ENTITLED TO TRAVEL 

FREE BY RAILWAY IN SECOND CLASS FROM 	B I LCHR 	. (STN.) TO GUWAHATI (SIN.) 

&BACK. THIS PASS IS VALID UPTO 	 27-01--9 	 I 

(Authorfty Rly Bd's UNo. (NG) Il-84/RSC122 . 23.11.84 

V 	

V 	

V 

For CHAIRMAN 

RAILWAY RECRUITMENT BOARD: GUWAHATL 

Val 
4. 



No. RRB/G141/ 

To, 

ShrVSmt. 

This is your 

Date: 

~ 'J

-I  

12. 

(UNDER CERTIFICATE OF pOSTIN 

RAILWAY RECRUITMENT BOARD::GUWAHATI 
Station Road 

Guwahati-78l 001 

ForthewrittenexaminationforthePostdf I 	P. IA. I / I OW. (3R - I 

$NSCALEbfRS. 	 2000 	30/— 	
underEmployment 

NOTICENó. L 	I CATEGORY.NO.I 	1 

PROGRAMME OF WRITTEN EXAMINATION IS AS GIVEN BELOW :- 

DATE 	 DAY 	 TIME 	 VENUE 

T 	 l3uwahti Mdrsa Hiqh Schooli 

21-01-9 	EUNDAY 2:00 PM 	Paltan Bazarq GL(wah&c1 	1. 

The following terms and conditions must he noted for strict compliance. 

A. You will not be admitted to this written examination withoutthis CALL LETTER/ADMIT CARD and does not itself give 

any entitlement for selection. 

2 	
Your candidature has been accepted provisionally and Is subject to check andfullil)ment of all conditions laid down 

inthesaid Employment Notice. 

If you do not fuif ill theonditions as laid down in the said Employment Notice, please ignore this CALL LETTER! 

ADMITCARDanddonotaPPear ,  

4. Onlythe successf ulcandidates inthe written examination willbe calledforthe VI VA-VOCE TEST. 

• 5. You are to defrayyouroWrl travelling expense (for URJOBC candidates). 

Approachingthe Chairman,RRB,GHY and otherofficials of RRB/Guwahati directly or in1irectIy by acandidate or 

anybodyon his self requesting underconsideration forthe recruitment will render acandidate liablefor disqualitication. 

Onlythe candidates andthe persons engaged in conductingthe examination will be allowed intothe examination 
premises. StrictdisciplineandSileflCe mustbe maintaind in the examination/Hall Rooms. Appropriate actionwill be 

taken in case of those adopting unfair means in the examination hall, etc. 

a FOR SC/ST CANDIDATES ONLY :ON PRODUCTION OF THIS CARD YOU ARE ENTITLED TO TRAVEL 

FREE BY RAILWAY IN SECOND CLASS FROM 

 

Ef. MPUR . 	 • 	

(STN.) TO GUWAHATI (STh!,) 

&BACK. THIS PASS IS.VALID upro 	27 -01--'6 

(Authorfty RlyBd s UNO.(NG)I14/RSC1222384 

For CHAIRMAN 

• 	 . 	 RAILWAY RECRUITMENT BOARD:GUWAHATI. 

// 



	

t::) 	
.. ' 1 	• ' 	 • 	 4...KtJ)~_9./-, 	•-:!t 

4 . 

VeZ'tiX1e*te o 	ost;;g I 
Station iOÔ 

i 	 . 	 _1_: 
•':;' Guqbnt:k71oO1 	: U. 	.it13/GiiY/41/10 	 . •••• 1 ' 

Thls Ia your 'IcmIt Cr/C111ettqr 
 Vi.VCJ.Ti,T 	 "1 

. 	 .-,, 	 . 	

/2 • 	 •:* . 	 ! 

Your k•o:I1 No. Is 

 
. 	

You will not)_e admi tted 	 tne V1v- •  

Voce L e t ;1thou•t this Call 1etter/;it Cnrd .  

	

11h16  0 11 letter however coes not it1,f entitle 	1 
you or e1ection . 	 . 	 — 	I • 741"CA 'I~ANI -SALA 	 .

CtLJ! 
ON Th rpA 1t&4.5T J1O N TI&1 14IL W1AY, u 	 NJ Ti 	 f 

	

CTEGQilY NO • 	L 
With reference to your 	 for the poet wento.nedobov,n 

• in. response to the EMployment Notice cited 	ou are1  hereby 
ndvlsed to Attend the office of Jl ii y I oruiten 1oard,Statioa 

• O(id, GUwihati1,'.ssn on 	 .t 	 Jirs. fox' 
Vi. va-Vpoo test 	 / 

YoU wOUldbring Your originalHatrioulati.on Cerifidate a' 
harksheet isud by the competent authority for veHiicntion 
your. Lt0 of 3ith • You should also bring the orilnal certi.iCa 
•ts and l4axshegts,óf 'ré-Univcrsity, 	 ISSUAI b tne 
respeotjve J3oard/Councj1fUnjversjtr along with eperinc 	•' 

'certificate, If the original certificates srO aSl3CO 	ax' nø-t 
• 	Oeived from the ropeotive Boa'd/.Gouncil/Univority 	' I 

	

pass certIficate and 1ltkghotø 	 fl9pCC- 
tl7e . I3oarG/counoilfj)njversjty shoj.d be p1ouuced c t •tho 	Of 

• . 1 -voce tE5 	• 	 . 	. 

ur attendance way be required 1'orr.e tfl Ofl  

a flentiofled in pnra
• 
1

• 
 bovo ) hd you skouJ. 	rearea 

• 	dinv4y 0 	 •. 	• 	• 1 	 •' 	 S  • 

41que't.f 	
potpor;ent of nte of.Viva- Voc't 	iØU. ot 	.. 

and no absentos tesI qj]. 
IFoil a' in .servioo axlu have not 	brtte 	'1f bct1; 2 .  

..yrtif1css you slould bring the sae 	soil i 	ui . 

 

flot'h4 allowed to appear 1n the VIi- Vooe t e:!, . a . • 

	

are todofray your Own tr:vollin exens: 	S. 

fldidte 
) 	 • 

•' •PPfl 	niruafl, £4U3 and or 11 ii 19 Searotrri 

	

. 1 Id4re6tly 'by , v cnndidte or eny tody en 	L 	:.: 

	

nue.00r1sirnt1on for the reorulthent will re;itc 	C ...L1( tE 

ihhje.o dlq1ficot1on 	. 

	

1OL1 C/ 	 ON kROLUOUN 1F TA.tó 	 ,y j NTITL 	 ii 	iLY IN &!,O1,IIL th-* 
•STN.)O 	W4TI (.$Tlh) A' ,  i& tViM •Th.  JL s 1i1iAc. 

•. 	 -, 

te a10 directed 'to bring the ptotost t OL 

	

1 origin 	certificate & ijrLsteets crI('t r C 

	

S•\ 5 10119ii.th 	e original at the time o: tvk- •cc 

' 

S 	/ 
• 	 S  

- . •, s  

S .  

• 	 ' S  • 
• S  

c.i: . 	 • 

. S  5  

• Si, 	 •S'• • —. 



I' 
i: • 

f i- 	 • 

It. Lu/ 

: 

I .  

' I I 

. 	 : 	

Station llod . 	 . 	 . 

.-G3.!iT8ha ti.- 73iOO :t 	•'. ,. _)f. £l.t1i/G1iY/41/1O 	
iRt•E1 	q/.Y/)/ 	•tA" 

Q/C&i1etteror  

fo 
14, 

VU CTjT • 	 "-,- 	 I 	
( 	 _____ 

' 

Your Aoll No, i 	

I Vi 	' 
! 	 . • _C 

Yoii11 tAOt be id't1ttec or ine 	va-  Voce 1 est i';ithout th1 C11 1étter/ 6 jt Cj' u 	f! 
This c11 letter,b,o7ever, 	toes not itselj eflUto 	! iQ you or selection . 
iLCXL1$JT 4LCTiu1 1'Uk TuE 	T OF 	 Li 	' /ffrfJ (t7 -j - - —  

IN U?J.i  
it s  

ON ThE NO lTiU4ST Filu N P12,4 4IL w, U iij 	' ' L.' fidJI Li Cl!, 
. 	 ___ 	 NO . 	 •: 1 With reforenoe

__ 

to your appiloation fo. -  the poet enti.ed..abo.veJ •-k in. response to th 	p1oyrnoiit Notice oitc above, ;rni nr hereby 
aavisod to attend the off10 of n ii y ieoxu nen }Jonrd,8tt1pt. Road, 	 oii 	 at gr-Q hrs. for' VivnVooe test 	 / 
11/k You .ou1d.bring your origins]. Hatric1ation Cerifioato aii'  .riheot issu 	by the coipetent authority for,  veHfiovtionf Your. L0t0 of 13i'th 

, You shoUd olo bring the original ceri 1 O- •tS nn d  1iArks 1l00t S of 	eUn1verjty, Degre/),1J1o( issued b ~e t respective BOn/Oouflcj1/Universjt.r along with eiperienc. 
 

If the or1gnl certificates and 'shee ttXf 1W1 • 	
eived fro, th respective Eoa/Coujjcji,kjvorsjty thEr1 •,. 	 •I. Pf. 	

pass certlflc5te and N,nrksheets 1S5iyd b trsIIec- 
• 14e floard/Ouncj1/lfljersjty should be iuoed at .o 	of 	

(2. • • 1 VOce test . 
Ur attendQnoe maY be required for 4Ore tJ one (' 

 a mentione(I in 
iniy 	

para i oovo ) nd you suIoUJd co:.' •r0r 
• 

• 	tc 	, 

co 
Ues. ioz pvatporent of AJ t0 of Viv-Voe t(!I 

dered and no absenfee test will be beld. 
£ yo are in •seEVlce and have not sitted 'v 	ot]L 

you Jiould bring the sae 	, ii1: 	W •C • i111 1Oti) allowed to appear in the Vlvfr-Voce t: ,* 
' 	 re to defray your own travc1l1n 	O1ISC! flfld&dt56 ), 

. 

 
A
PPOD O[llng Chirninn, &U3 and or hiSecrotnri5 •rtJ • 	

lfldte6t1y 'by ' a candite or ettly tjcy on M 	r1 rstin undue orsjd- ratjon for the reorjtant wiil rencc ' 	 •te 
iah1e.ox. 	 • 

C1j.j' 	k LUCP1h F itö 	-• 	
A 

, TN,) ,T() Gt1W4}pI 	4iL IGi • This pass •i-. ulr.i... :i up. 
( 'ority 	y 3tir 

B-o 	re fllao directed t.o bring the jI;cthL to 	J .  

	

l 0  ri 91  Y164 certificate & laseoti cA 	• 
\ O\Oflg.with tkO origiiil nt  the tio o: 	' 	00 

• 	 • 	 • 	 • 

I •oi•' 	'' 	,., 

I 



/ 
IL 

Station £Qfld 
rQ 	 Gwalnt1-7d1OQj • 4 *VGLf4jf 10 	 - 	

-. 
tYouz.ø.4.t 

 • 
Th  

Your 	ii No. i 	 -. 	 I . 	•. 	p ) 	( 4 You will 110t .o  
VO 	 ncilttec or the Viva.- 	 , c 	ot Witi)QUt ti1s Cal]. lotter/cjt 	

• Th18 call, letter however cOOs not itc].f ontit,0 	
x yot or 8CloOtion 

_1rJ.L.rQy 	
..•' 	

•1 CN !AIjE 	 FjKNTj 	i4lLW4y, 	 LtYwV l&)&jt za. 	 ____ 	coay to . 	 . 1. With r'eforenoe to your applic a ti _on for the poeb entioned above in respon50 to the Einloyent Notio0 cited above, 7'Du are hereby ;  advised to attend the off1oo , 	R Iwy, 	 loard,Sttjo .t2Od, GUwabtj..j, 	sRa2I 011 
	 hrs. fo Vtvn-Vooe seat 

2 You iould bring your originj hotrioulntjoll Ceriiioato DAI rLeheet ISSUed by the Coz.petent authority for veHfication 	
. 	 1 . 'o*r Late of 31rti • You should also bring the oriisoi Certi.iOa 'tes and 1raheet s  of 're-Oniversj,ty, 	 iscI b the roapootiverd/Conojl/tjr4vors1ty aion with ez)rienc 	. ortif1ote 	If the orignni . certjj00 5  ario fl2iShCCø L1 oeived froGi the rêspojv 	 tefl • pae oort bate and 1 l,nrkaheetø Is3Ue2 	rscc- 	--11 1Ye 	rG/ouncn/tnivorsity h0lc be produced at the 	ø of tct • 	 • 

flttCfldajiO may be required for vore tn one 	 - 9A'entlOnOd in para I nve ) fld 	 •., .reaod 	' eOrd1ngly • 	 S.  
•' 4MUest for postporerjt of 'nte of Vi'va - Voe 	-° b 	

&dercj and m absentee tct wi]], be b4d.. ' 702 are in service and hy 1)t s 	ttø 	ectir, ert1iio 	You boul bring t 	aa:c iat,  faili:4 w Od 
V

1 	
t'h allowed to acnr in the Vi-Vocc tc •  QU r o d e Li y your o trn t r vail I n C2 . • , fc 	£( afldldgtea ), 

?t 4PPaok4ng Cbn1rn, id3 and or aip Sec:otrr.iJ t ifld4ret> 'y 	cr.ndjt0 Or,  r. ny 	on ii b';rL r 
fldue, 00t1slratj6n for the reoritnt will rc,oc r 

11 010 tor 
44 C/r - 01, ucix 	 • 

LU4Y u 	 • 	: .. V' " MTR) m 	;41j (T.) 	• This 	I 
( tUoj 	I 91y. 

are also directod to briig io pLothstrt O.acf 
1 Or&gin 	cortIfjt0 & trs:ccta FZC et. •f 	tX.,)(G8 

	

E%.on,g with 'tbo origini nt tae tiLo of 'tv.- 	ct 

('1 	• 	S 	• 	 • 'r 1 	 ,, 
L0 	.1" 	• 	 I 



' *  

R4IE1flU'ThENT 	fltflhIATI 

DATED 	- 496 
NO 	 - RRB/9/CON/15/-i2 9 	- -- 

T ICE 	- 

Sub-i-- 	R 	u1-t.nent-e1ecti0fl for the 	ot' 

npgc.t.or_..cf. iJo.r.ks/i3r.. I 	Permanet 
......... WiZ 	 scale Rs.. 	20ø 

32f_,und9.EPl0Yment:N0tir 0  

Ref 
CR 	tt) Pt IX Dt. B6.92B95 

Date. 0 21i-9 
Date 	1Vi 	-VaceiT.es 	T-T 	:.27.696 

Date of Pnel 	 I 04-07-96 

The 	Selection Board held the viva voce 	tes 	on 	27' 	
69t ' 

for 	 of Works/9r 	Periner1tlIi' 
Emplà%'Ifleflt 	Ndti 

Inspector/Br. I 	in..  scale 	 32øø/ 	under 
'has found for P.W;I/t3r.1 

SC - 	1 	ST - 1 	OBC -2) 'and for 	I.O.W./Gr. 	I 	6(UR-3, BC-l'T-l.. 
are . 

OBC-l) candldat8s suitable for the 	aid Post and their naIs 

recommended toGM/P/N.F. Railway/MLG in ORDER OF MERIT. 

.. 	I' 

=1 
I 

.4 
GlN 	U.R. 	VACt1C 	. 

.. 

MERiT - 
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FE CENIRL ADMINIS'IRATIVE 'iRI3UNL 

GUW?HATI BENCH : GUWAHATI 

IN 'flIE MATTER OF 

0, A, NO, 156/1996 

Shri Pulak Das & Others. 

- Vs - 

Union of India & Others, 

• 	-AND - - 

IN THE MATTER OF : 

A written Statement on behalf of the 

Respondent No.4 and 5. 

The abovenamed respondents begs to state as follows :- 

1. 1 	 That, the abovenamed respondents have been 

served with copy of the Original Application and after 

going through the same have under.stood the 

contents thereof and hence save and accept those state-

ments which are specifically admitted herein all other 

Statements made in the Original application may be deem-

ed to be denied and also those statements which are not 

borne out of the records are also denied. 

2. 	 That, before going in a parewise manner 

against the original application, the answering deponent 

begs to State that the Original Application itself is 

Ct ... 2. 
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not maintainable in as much as it violates the manda-

tory provision laid down in section 21(1)(b) of the 

Administrative Tribunal Act. As per the said provision 

the applicants are required to Wait for xtza six months 

after representation, but in the instant case the app-

licants approached this Hon'ble Court only after 12/15 

days of the representation. Besides, the above, only 

one of the applicants i.e. applicant No.1 made repre-

Sentation, other applicants have not made any repre-

sent 	, 

3, 	 That, the answering respondents beg to 

state that the President of India passed 'The Constitu-

tjon(Scheduled Tribes) order amendment ordinance 1996' 

i.e. Ordinance No. 9 of 1996 on 27.1.96 declaring the 

Koch Rajbongshi' as scheduled Tribe with specific in-

struction that ths Ordinance shall come into forte at 

once. Accordingly, the Govt. of Assam issued the noti-

fication on 14.2.96 to that effect, As the said Ordjn-

ance could not be passed in the Parliament within the 

period of Six months, the President of India issued 

another Ordinance No. 30 of 1996 i.e. The Constitution  

(Scheduled Tribes) Order(Arnendrnent) third Ordinance 1996 

on 27.6.96 to extend the benefit to the'Koch Rajbongshi' 

of Assam as Scheduled Tribes and accordingly the Dy. 

Secretary to Govt, of Assam, W.P.T & B.0 Department 

isajed letter under No. TAD/ST/98/92/pt_v/11 dated 

2.7.96 directing all Deputy Commissioner to act accordin-

gi y. 

After the first Ordinance dated 27,1,96, 

the Dy. Secretary to Govt. of Assam W.P.T & B.C. 

Cont .... 3. 
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Department, directed all the Deputy Commissioner/Sub_ 

Divisional Officer to issue necessary Certificates to 

all the applicants of such community vide his letter 

under No. TAD/ST/95/92/144 dated 15.2.96. Hence, the 

present answering respondents applied for the Scheduled 

ibes Certificate and after following the necessary for-

malities, same were issued to them. 

Copies of the notification dated 

14.2.96, letter dated 15.2.96 and 

letter dt. 2.7,96 are annexed here-

with as N!j 	A, B & C. 

4, 	That, as in the Employment Notice No. 3/95, 

issued by the Railway Recruitment Board, Guwahati provid 

ed special quota for ST Candidate, the answering respond 

ents after obtaining the ST Certificate, submitted the 

Same to the authority after the written examination and 

before the viva-voce test, As the Ordinance, itself come 

into force at once, The Railway Recruitment Board acted 

accordingly as per the Ordinance and hence there is no 

illegality in considering the answering respondents as 

ST Candidate. In the instant case, the applicants have 

not challanged the validity of the Ordinance and hence 

they have no locuS-stdj to raise question about the 

Status of the answering respondent. 

5. 	That, the answering respondents begs to 

State that as the applicant could not success finally, 

they approach this Hon'ble Tribunal with motivated in-. 

Cont .... 4. 
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tention and hence this applicatiion is not maintainable 

in the eye of law. 

6. 	 That o  with regard to the statements made 

in paragraphs 6(i) to 6(vii) of the Original Applica-

tion, the answering respondents do not have any comment, 

however, they deny all the statements contrary to re- 

levant records. 

7 0  That, with regard to the Statements m&e 

in paragraphs 6(viij), 6(jx) and 6(x) of the Original 

application, the answering respondents begs to state 

that though they submitted the application against the 

erloyment notice, as other bkward classes, later on 

they claimed the benefit as ST Candidates on the basis 

of the Ordinance issued by the President of India, 

?fter the promulgamation of the Ordinance, the answer 

igg respondents obtained the ST Certificate and submitted 
to 

the same 	the Railway Recruitment Board before the 
viva-oce test held. Be it stated here that the said 

Ordinance came into force and the date of issuance and 

hence they are legally entitled to get the benefit as 

ST Candidates. At present the 'Koach Rajbongshi' are no 

more in the list of OBC in Assarn. 

8. 	 That, with regard to the statements made in 

paragraphs 6(xj), 6(xii), 6(xllj) and 6(xiv) of the appli 

cation, the answering respondents reiterate that the 

President of India has the Power under Atrjcle 342 of the 

Constltutj0n of India to 	specify any tribes or 

) 
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tribal community or parts of or groups as Schedu'led 

ibes and hence ththe present case also the President 

of India issued the Ordinance on 27.1.96 declaring the 

Koch Rajbongshis of ASsam as Scheduled lYibes and in-

cluded the said community in the Scheduled Tribes list. 

Hence, immediately after the issuance of the said Ordi-

nance, all persons belonging to Koch Rajbongshj' of 

Assam have the right to claim the benefit of the Same 

as a Scheduled Tribes community. In this instant case 

also, as the selection process was not completed, the 

answering respondents claimed the benefit as ST CAndi-

dates against the existing reservation quota in all 

respect. 

9 1 	That, with regard to the Statements made in 

paragraphs 6(xv), 6(xvj), 6(xvjj) and 6(xVj.jj) of the 

Original Application, the answering respondents begs to 

State that as the said Ordinance No. 9 of 1996 dated 

27.1.96 could not be passed in Parliament within the 

Stipulated period, the Presleent of India issued another 

Ordinance No. 30 of 1996 on 27.6.96, so that the benefit 

of ST may be extended to the Koach Rajbonqshj' as it is 

evident from the letter dated 2.7.96 issued by the Deputy 

Secretary, GDVt, of ASsa, W.P.T & B.0 Department. Hence, 

the question of imcompleteness of the Ordinance does not 

ari se. 

The answering respondents also reiterate that 

as the process of selection was not completed, they claim-
ed the benefit as ST Candidates on the basis of the 

	

Ordinance and hence it c.annt be said that the Ordinance 
	 * 

has given retrospective effect inno sense, 

'pi 
I/ 
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10. 	That, with regard to the statements mede in 

paragraph 6(xIx) of the Original Application 1  the answer-

ing respondents begth to state that though the applicants 

have submitted representation to the authority, insoite 

of the ft that they have no legal right to agitate 

in this regard, they have not wait for the reply what-

so ever following and extant provision of law and hence 

Original Application is liable to be dismissed. 

11 	 That, with regard to the statements made in 

p&raphs 6(xx), 6(xxj), 6(xxij) and 6(xxlii) of the 

Origina1 Application, the answerjnq respondents begs to 

* state that question of stay order does not invoked in 

• 	this case in any way. If any such stay order IS passed by 

this Hon'ble Thibunal, that will indirectly meant to Stay 

the Ordinance, though it is admitted fact that the appli-

cants have not challanged the validity of the Ordinance. 

As the Railway Recruitment Board acted on the basis of 

the Ordinance, question of illegality does not arise at 

all, and not to speak of any irrelevancy or extraneous 

consideration, In fact as the applicant could not come 

out. successfu1, finally, they approached this Hon'ble 

Court after declaration of the result and hence the Origi 

nal Application has no legal merit for which it can be 

admitted and is liable to be dismissed with cost. 

Cont .... 7. 
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VERIFICATION 

I, Shri Utpal Talukdar, Son of Shri 

Khageridra Nath Tãlukdar, aged about 27 yearS, resi-

dent of Village- Baushban, P.O. Sonapur, District - 

Karnrup(Assam) do hereby verify on behalf of myself 

as well as also on behalf of Respondent No, 5, the 

statements made in the above statennt of this 

written statements and affirm that same are true to 

my knowledge and I sign this verification on this 

the 	day of 	1996 

tUpoJ fcwtKcL&r. 
DEPONENT 

Dated : 

Place z 

Cont .,.. 8 
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[o9of 1996. 

PrornuJagat?d by thy PrctUunt in hci Forty 5vnth 

year of Fopublicf Indii. 

An Ordinancc ;bo provido Por thA inclusion of 'ch-

Rajbonqsru. in the LiSt of Scnedulod WVs Sr.. c fied in relation 

H . 	to tho State of Assam. 
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2. 	 It shell come into forcc c, l once, 
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Moro No.TPJ)/ST/93/22/142-A, 	Dat d Dispur, the 14th Fob/ 19co. 

Copy to:- 

1 1 	The Director, Assarn Government dress hamuirnaidan, uwaati-21, 
He is roquistod to publish the abovo itification in a Ex-

tra Ordinary Assain Gazottee on 14-2-96, 'J send 500 (Fivo 
)jundred) copie., there of poritivly tq the Dopart mt. 

•! 

The PIS to Chief Minister, Assiin, 

The P13  to Chii Socy, i\ssam 

The PIS  to Advr, to Chief Mnistor, Asarn. 

5, 	All i\dministrativ Department/ All t-leqds of IJcirtment, 

6. 	Al]. Cornrnssion6r 	of DIrisions. 

7, 	All Deputy Cormnisioner and .'i-Divisonl Officc. : A .SSam, 

All Principalocy, Autonomous Counci1, Assara. 

The Diroctor,. Information  and Public eiation, iiispu,. 

By Order .  eec., 

---- 
DoputySccy..'to tho.Govt, of Asam, 

I.P.1. & B . j)jptt. 

H. 	 ..• 

ti 	ex 

rN 



VI1thl 	[J'1' U' AWI4 
itT FOR WELFARE OF PLAiNS TRI131S AND ACKWAD CLSf'S 

DISPUR. 

NO.TAD/sT/9/2/l44 	 Dated Dispur, Lhe 15th February/96. 

)'rom 	 Shri A.i.Laskar, /K5'.0 
Deputy SCCyS to the G'vt, of issam, 
W.P.T. & B..C...Department. 

To 	 I All Depu - y Cn4sstuueL/ Sub-:)ivisie.ial Oiir.t' 
in plain DistFicts of ssarn. 

Sub 	 CASTE CERTIFICATh. 

Sir, 
In inviting' a réferen o. to te ahcve, I am directhà. 

• 	to inform you that consequent upon enliLtnez of KoctI-Rajhonçjshj' 

r 	
., 

crnrnunity in the list of Scheduled Trjboq r 	 (excludin ?ui-rj-- 

Districts) vido tc onstjtutf.n ( Lkhtth 	T.Lihos)iOtjur 

	

Ammendrnent) rjnd 	1'96, the people bq longing 4 tr,  satd c.mi:uni- 

H 

	

	ty are entitled to Scheduled Tribcs Ccitif.tcttcs trom the c.m)ctent 

uthority as per priisions pf rues-faiiied .nder the lssarn Schcd,uled 

Castes and Schecu1d 'iibes 	oservation •L vacancies in serviacg,  

nd posts) Act, 1978. 

Yu are decordincl2.v requestec4 tc-  isuc C.a.stn Certifi_ • 	 '/ 	• 	1 

Sate to applicants from. the said Cbrnmunity ip respect of applicants 
whc and his/her family Or 1inar1 zesides iin y.Ar JurisLcti.n, 

White. issuing such cc'rtificatcs you may oht4n necessary assjst(rnce 

'f PLesc1ent )t locai. ucts, All ssim r.ch -.Rajboiqshj Sanjiii ldnj,. 

)ours 'faithfully, 

Deputy 3ecy. tc thc2 GvL'. 
•'ssam W.P.T. & B.C. DL4JarLnIeflt. 

Mern. N,.TJU)/ST/98/2/144-A, 	Datrd 1 ispur, the 15th Februery/16,, 

Cpy to:- 	- 	 . 5 

The P/s to Chief Minister, Assam, flisj1r. 

The P/s to Adviser te Chief Minister, .ssam. 

The P/s to Chief Secy. Asam, Dispur. 

Commissioner f Divisirns, Assam. 

 

• 13y Orcrr etc., 

DepuLy ';ecy. to the Govt. of 
isam, 	&  

t,, 	• 
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P'ronudcj att on 
•.[:i 
1 	Vi 	•((}; 

of the eUnSLI Lutlon (: : ! .. ui ui 

) t :.r! O:'i flu Ci 

':i 01 	)L1 z 	jL)LI1; 	1. 

of  

;.iy 	the )'ioin 	ht 

')Jo'rlU.q:ltod -Lft 	C: 	JJ Lii Hfl :: 	'lh • ( 	IL- th'n.) 	Hj: (1\wlH. 

ñ.iiL) Thrd Ovdttance 1996 (No.30 or 1996) on 2T-06-96 30 ii to 

ensure that psois bao1n9 to Koch Rajbancjshl Conunty 

Coiifknue to get the bene('ts aic1 prl.v1I.ages zant for Schcc 

T:ibo 	'vn af 	thc !tp'ii 	i 	Cnst1 Lit10 	(ci t.: '1 

'ri) 	flcdor 	u,,'nc - : r , :) ,;• 	 1f)) 	o.' 

1)"6 	A c..y oi tii 	ttjLU v/h 	t tuCUiJvcI i'd Lh i 

of Law Justico nU Comprtrty Affai:s t'ou1d o fur,iisod to yo. 

.n ClU) C0U'3O 

i 	.1:, 	1.LtIf.'uiLy, 

'u 	uLy 	oi 	.L Asswu 
.i -P.1 	C, 	B.C. 	Dotri,i_.nL. 

12Layi Lii-. DaLud 'iu. 	 .... . 	.:Y. . 

 Al). 	Adult 	tLL1vu 	I) : ; 'tL'L.L, 

 All 	;-k 	. 	Ii- '. 	 •1 

y 	J601' 	oLe,, 

fl->. -• -: 	 -.. .'-. 
ut' 1. y 	fli:y . 	.L' 	LU 	( 	iL • 	/; 

,•' - 
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__ f.a 
STRATIVE TRIBUNALBENCH :CUWAHATI 

In the matter of I.  

O.A. NO.156/96 

Sri Pulak Das and Others. 

-vs_ 

Union of India and' Others 

WAND- 

In the mattes - 

Rejoinder to the Written Statement 

filed by the Respondent No. 4 and 5. 

PETITIONER ABOVE NAMED BEG TO STATE AS POLLOWS 

That copy of the written statement filed by 

the respondent Nos. 4 and 5 was served upon 

the counsellas of the petitioners The peti- 

tioners have gone through the same and under 

-stood the contents thereof The preeerit depo-

nent has been authorised by the two other 

petitioners to file a re-joinder against the 

written statement filed by the respondent No. 

4 and 5. 

That the statement which are not specifically 

admitted by the deponent shall be deemed to have 

been denied by the petitioners. The statements 

which are not supported by material on record 

are also denied by the deponent. 

That this petition is against an order indica-

ting the merit position of empanelled candi-

dates belonging to Schedule Tribe quota. 

Conted. • 

I 



-2-. 

Respondent No. 4 and 5 have been figured as number 

1 and 2 of the ernpanel candidates . N either of this 

two candidates can claim any post which are reserved 

for ST Quota. Their inclusion in the panel is 

illegal • If this two persons were not included in the 

panel than any two these petitioners would have secured 

first and second position in the xxkicx merit list 

This fact could easily be es tablished. 

The Railway Recrixitment Board used different Code 

numbers to indicate categories belonging to different 

Castes. First two figure of the X1XzVMUhMk respective 

Roll Nostxd±=Ltz indicate a particular Category. 

If Roll No start with the fiqure 51 it will indicate 

the person concern belong to Un reserve Category. 

If it stats, with the figure with 52 than it will 

indicate the person concern hails from Schedule 

Caste Community . If it starts with 53 h than it will 

indicate that the person concern hails from 

Schedule Tribe Community . If it starts with 54 then 

it will indicate that the person concern hails from 

Other Back ward Class (O.B.0 ) 

4) That the present PetItion deals with the appoiiitment 

with regard to the post reserved forS.T Quote. The 

respondent Nos. 4 and 5, two Koch Rajbongshi Candidates 

are belonging to OBC Community which is evident from 

its Roll Numbers i.e 540238 and 540114. Six Can.dates 

from ST Community passed in the Written Examination. 

Canted.,,,. • .3 
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There Roil Nos are as follows 530004, 530041?, 

530049,530057 0 530063 and 530065 out of these 

six (6)Candidates Four pet sons including peti-

tioriers appeared in the interview • Roll Nos. 

of these persons are as follows, 530004,530049, 

530057, and 530063. So had these respondents were 

not reserved for ST Quota the petitioners would 

have a fair chance tobe figures as at serial 

No. 1 and 2 of the merIt position. The petitioners-

have been adversely affected by the wrong incisic 

of respondent Nos. 4 and Sin the panel prepared fc 

ST Candidates. 

That the statement made in paragraph 2 of the 

written statement are toti1y miscon6e ved and 

misplaced, and the deponent begs to state that 

the application filed by the petitioners is 

maintainable 

That the statement made in paragraph 3 are mat 

of record and deponent does not admit any thing 

which are contrary to or inconsistant with 

material on record. 

That the statement made in paragraph 4 are de 

nent beqs to state that the ordinance in qu 

tion is very clear. It would operate from the 

date of its prornolgation . It cannot Operate 

retrospetively. The advertisement was issued 

on 30-8-95. 

Conted.. . . 44 
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8) 	That the statement made in paragraph 5 is 

totally incorrect it is not at all based 

upon material on record. The petitioners were 

successfully passed the Written examination 

They were called for interview.x!xg1c 

They were also included in the panel for the 

post reserved for ST Quota as there were 

2 (two) post were reserve for ST Quota 

the respondent published the name of two 

persons whose name were purportedly shown 

again't serial Number 1 and 24.e respondent 

Nos. 4 and 5 • These two respondent No.4and 5 

are from the I<och - Rajbongshi Community 

which were treated as O.B.0 Community that 

by virtue of this ordinance the Koch-Raj- 

bonqshi Community has been treated as Scheduled 

Tribe Community but the Conversion of this 

Koch- Rajbonqshi Community would Operate from 

the date of ordinarice.As the post in question 

were notified prior to the date of Promol- 

gation of Ordinance the respondents cannot 

claim those posts • Even the respondent cannot 

claim themselves to be the member of S.T 

Community because JdzKza their claimx is based 

upon the Certificates issued by Koch- Rajbongshi 

am Ssrnmilani who are not at all Competent. 

Corited. .. .5 
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That as regard the statement made in paraaraph 

7 the deponent begs to state respondents so 

Called certificates Issued by (och-Rajbonqshi 

Sammilani has no force. That apart as the 

ordinance in question does not operate retros-

petively the respondents cannot claim any post 
which were notified before the date of Promal-. 

g5tion of the Ordinance. 

That the statement made in paragraph 7 fortyfies 

the dlaim of the petitioners, that respondents 

apoeared in the Written examination as O.?.C, 

Candidate only after publication of result of 

Written examination the respondent claimed 

themseive as members of .  Schedule Tribe Community. 

The Railway Authority mEx Committed an error 

apperent on the fce of the record by considering 

them as members of Scheduled Tribe Community on 
the basis of Wrong assumption that the Ordinance 
Operated retrospectively. 

That with regard to the statement made in paraqrp 

8 the deponent begs to submit that appointment 

would be covered by the law in force at the 

notification of the posts. These posts were 

notified on 30.-8-95 at that time Koch -.Rajbonqshi 

Cocnun1ty was not considered as reason Schedule 

Tribe Community even at the time of written 

examination, they were not CL-) as Schedule 

Tribe,50 respondents claim over the posts as 

being members of Schedule Tribe Community is not 



( C))  

4 
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at all tenable in law . 

That the statement made in paragraph 9 is not 

correct and the deponent denied the same • The 

Ordinance Iftm for conversion of Koch-Rabongsbi 

Corrmuruity as Scheduled Tribe was Promolgated 

on 27.1.96 period of this ordinance was expired 

on 28.7.96 it has not been replaced by an out of 

perliarnent. So at presert members of the Koch-

Rajbonqshi Community cannot have a right to 

claim themselves to be the member of Scheduled 

Tribe Community In this regard Railway Board 

also sought for a clearificatiori from the 

Ministry of Welfare Govt. of India, vide their 

letter dtd. 15.9.96. 
.1 

/ 

A copy of the letter is annexed hereto  

with and marked as Annecire(1) 

That the contention raised in/Yie Written 

statement is totally Jd4is conceived and 

Misplaced The applicant has not challanged 

the validity of the ordinance promalqamated 

by the President of India in exercise of power 

under Article 123 of Constitutori of India 

Applicants contention before this Hon'ble 

Tribunal is that the said Ordinance in 

Question is not at all in this case as it 

es not operate retrospectively. 



tA 
VERIFICATION 

I, Sri Pulak Das, son of Sri Praneswar 	Das, 

Resident of Villege - Dharn Dhama, Nalbari, do hereby 

declare that I have verified the staternts made in para 

1 to 13 in this application and same are true to my 

knowledge and belief and I have not suppressed any 

material fact. I am also xk authorised by other applicants 

to sign this verification. 

Place : 	 Signature. 

Dated :- 

.3 
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161 
AE_-_j) 

No. 94-E(SCT) 1/31/2 
	 13 .09. 96 

OFF IC TE MEMORANDUM 

The undersianed is directed to draw your attention 

to the Presidential Ordinance Promulgating the COfltjtUtjOfl(ST)) 

Orders (Amendment )3rd Ordinance 1996 ( No.30 of 1996)dated 

27.1,1996 notified by the Government of Assarn.vide No.DAD/ST/ 

9/92/142 dt. 14.2.96 (copy enclosed) conferring the status 

of Scheduled Tribe on Koch-Rajbon qshi Community is Assam 

(excluding the autoriomus dietricts). The presidentialOrdinance 

is promulgated normally for a period of 6 months and is 

required to be replaced by an Act passed by the Parliament. 

Therefore , it is assumed that the said ordinance has lapsed 

w.e.f. 28t July 1996 since it has not been replaced by an 

Act of parliament . In view of this,clarifications on the follo-

wing is sue are sought : - 

(i) 	Whether those applicants w'oo have applied 

before the notification of the above ordinance 

can be allowed ST status ;and 

Even during this 6 months period of promulgation 

of Presidential Ordinance , somebody amy  have 

been selected and not offered appointent due 

to the lapse of the Ordinance ;and whether he can 

claim the reserved post on the basis of selection 

made by anyone; 

Conted. .,.. .2 
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It is requested that the matter may kindly 

be treated as urgent and the issues may kindly be 

• 	 clarified at the earliest. 

Ministry of Welfare, 

GovernmerltOf India. 

(Attn shri A.M.Khan, Director) 

Shanti Bhawan, 

New Delhi - 110001 

Sd!- 

(Ram Prakash) 

Exe. Director, Estt(Res) 

Dated , 12-9-96 



- 	 . 

IN THE CENTRAL ADIt[NISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

IN THE MATTER OF 

O.A.No. 156/96 

Shri Pulak Das & ors. 

Union of India & ors. 
S 

 -AND - 

IN THE MATTER OF 

An additional Statements on 

behalf of the Respondents 

No. 4 and 5. 

The above named respondents begs to state as 

follows :- 

That the above named respondents states that 

the Constitution (Scheduled 1.ribes) order (Amendment) 

Third ordinance 1996  which was promulgated by the 

president of India on 27.6.96, could not be passed in 

the House of people and hence the same became ceased 

to operate on 21.8.96. 

That considering the necessity to give effect tc 

the provisions of the said or4iriance and to validate 

the action taken under the same, the president of India 

pleased topass another ordinance on 9.1.97 namely 

" The Constitution (Scheduled Tribes) order (Amendment) 

Contd.... 2/-. 

--S 
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ordinance 1997 11  No, 3 of 1997. On the basis of the said 

ordi.nnce, The Govt of Assam has issued one notification 

Dated 20.1.97, the copy of which is annexed herewith 

as Annexu.re- ,X'. 

3. 	That the respondents begs to submit that as 

per the aforesaid new ordinance, these respondents are 

entitleg to get the benefit as a Schedule tribe and 

hence the original application filed by the applicants is 

not maintainable and is liable to be dimissed. 

That this petition is made bonafide and for 

the ends of justice. 

VERIFICATION: 

I, Shri Utpal Talukder, soñ of Shri Khagendra 

Nath Talukdar, aged about 27 years resident of viii.-

Banshban, P.O.- Sonapur Dist.- Kamrup (Assarn) do 

hereby verify the statements made above and affirm that 

the same are true to my knowledge . 

And I sign this verification on this the 

t4 day of 1-p' 	1997. 

ut_ 	AcL 
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O ASSAM 	
'S 

OF PAIM 	roil WLLrAflL or Pt AJ 	
fll1I', AND DACKWArnJ CA5rc, 

S.. 	 •i. 

I 	', 	•d 	.. 	 '. 

•MINIsTny b 	JAW. AND 
( Le j . vo .  bot.) 

	

New Delh1 the 9th 1anu 
y'1997/p1 l 	i9i 	(saa) 

)NSTJ TUTrow ( SClJ 	TttIirs) 011DmMLNDMLtJi ) S 	 , 

No. 
'-

3 (ir 1997 	 S 	 ' 

-----'r----.---1.----. 	. 

	

it 	 I 	

' 	III 	I 
1t'oInui.g ;od by the P1't?5jdoh'€ in the Ior Ly OVotith Vent: QL11j6p1t 1nUia 

	

II:IIII. 	•I•.. 	'I'll' 	
,. 	 I 	•. 	•. 	 S . • 	Ah 

Ordinance to provio.fortt1G.jntjusion of ,  koch. 11"  
jbpn~ s hfIn the 	of SC ,

9UUOCJ Tribes spocifiect In rnja I: I on I: 	the 	tn I. 

'I tin tO( 	
I  10 C isftu 	bi(cJodjd' Trid Ord(AtI1of,flO,t)OI. 

	

p.rou;(1 i) 	tho 
:1 I' 	J1p 	id't 	2th 'd" oftj 	jI) P 	

' 

• "':. 	 AND WHi 	thb' ChstffUtu 
meht) 	

h (SChndU1d. 1Fbo)Odor AiL ±H, 190 WaS fnrodU(I(t i the'of thtl pOoplo IM (1- PLLa CO ithG'j1 Ordlil,
.i j1d6j, 

but had hot boOn 'iashd' ahd' had 
• .tabd' dde to ho 'djs 5ohitj.o 6 th( Uose of the oo1jt 

' • 	 •. 	 i 	 ' 	 ' 	 •- 	 '• 	 , 

II , 	 AND WHEflL 	
O7 gi vtnq ronl iltuod off 1 c I to I Ito pi ov 1 

ç

tIio said 01 Ut flenco, I ho Cons t U ( tiuduj i)d 1I 1)05) 01 d01 AHtOfldinonL) Socond1 dinn0 1996 s
f , i omu1gatod by tho Pr os Idont 

	

1 on the 27th d€ o March 1996t 
	 I  

AND WJ1EAS for giving cntihuod of 
	to the )ruvtsj1 

	

the Asat O&n 	
tho COtituiiort (Sc)ioduj ud U ibo) Ordo, (Amondmflt)

' h td  
19Tjnn0 1996 was prornu I ga od by 

	c I U 
oh ti0 	

o4iunot l90 	 c  
''1 	: 1 	•, . AND Wl-IEJ,

CinsUtit3011 (Scheduled Trthes) 	brdo (Atnon(Jmont) DII 1, 1996 Was intodUcod in thc 
Ilouso of Nic Popt • 	d'cout 	lOI'-'bo '. '-1,-v'.' 	

; 

	

• 	 '- S 	I, 	
• p 	' 

II 

- 	• 	 'r- 	 - 
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I  (2) 

AND WHEREAS the Cohstitutlon• (Schodulod trtbos) ordi 

(irnont) 	third Oid1neho 	1996 cosud 	th Oo.ratu on thu 2 it. d1è 	of,  

AUust 	1996. 

AND .WHEIIEAS it Is consldo.rod 	nocossary .o gtvo contihd 

dfoct to thu prov:lsions bf 	the ConstituLlDn 	(Schodu.lod 	Ifibos) 

Ordor (Amoncimunt) Th&rd Ordinonko, 	1996 and, to vaildato 	Lh 	hctn 

takon undor the sd cirdinanco. 

• 	 AND WI-IEflEAS 	Parliamot-IL is not in sosion and thu PiusidonL 

is satisfiod 	that circumstoncod, , 	oxist Which rondor it nocossu* 

fot hIm to tako immodlato actIot 

Now TflE1EFOflE In oxorciso of thu poWOtS conforrd by Clakso(i)'i. 
• 	 ". 

 

of 	èrticlo 	123 of thu 	Constitut;ion, 	tho 	Pros idun 	:.o 	pibuisod 	i.o 

• 	 . promUlgto t.hb fo1loing Ordinaco 

ShoXt 1, 	() 	This 0fd1nan6o may bo callod tho ConstltULIofl(SChOdUld 
tlo Tribc) Ordot (Amondmdnt) OrdinaficO, 	1997 

( 2) 	It shall be doomod to haVo comb into 1orco oii tlio 27th doy 

of 	January' 	1996. 	 . 

Amond- , 	 In tho Schodulo,to the Constitutivfl 	(Schudutud .trjbus)Ordo.r 

190(4toinaftor. rofrrud 	10 as 	tho principal Ordar) 	iripait-Jl 

tItÜtIOn Assahi" undor thu huading "iL 	lu thu Stato ot Assam oxciUditig thi 

chodu"il UtonomoUs di 	.cts - aftor Itom 9 and - thu Ontry rolotlh 	thordt 

bos)Ordo' 
.

thu followingittotn. and ontr'shll bu áddd.hamu1y 
1950. .11. 

Viid 	on,.: ,NotWihtandIflg thu factithatotho 	jnstituttOn (hodulur 1  
• TriboS)crdOr, (Amondrnuht) Third.Ordinahco 1996 has COaS()d to 

• ratd. thu 	inc lud1 oh'1f 	KOch 'lajbflh6ii- 	in 	thu 
bdb 

• (Shdlbd,tMb0s) OdF 	'1d 	hil'boddod to had 	iiiadu 

by this ordtharo bd 	hall 	bd1do0d to'ho 	s vail 	thIdbtfocim  

tivo- a 	if 	thu 	mondmóit rto by tH& 	brdi tico 11ad b ôii iii f orco  14 

at all mitoril 	timo 	
• 

SHANAM DAYAL 	UAta 
• I 	

0 	 ' 	
• 	 Pro aic1oji 

K. L. IIAciHANPWTA 
• 	 Socy, 	to thu Govt. 	of 	india 

I 

/ 	

p) 	/aina, 
• 	

• 	 ComInf 	and SoOa 	to thu GoVtJf 
AssamgJEL& ftC Dulia rtmon.P 

Contd...3/- 
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Dt 	, _ 20 _'. 
Copy to x 

I . Tho Diroctor, Assm Govorntnont 1'russ I irni Jjn idan, (lhy-2 I 
Fto I. s .roquos (Md to J:o—publjsh the Notifica tjori tn -the Assarn Gazettjo and so—nd 200 copies to (Mi's lJopartmont. 

. All Administrative Dol)artmonl, IJispur. 

3 	All Honds of l)opali;RionI;, As sam. 

All Doputy Commissioner, 

Abb Sub—Divisional Offlcor(C) 

By OJCJQ 	etc. , 

-='-e-- 
Doputy Socy. to tho (Th\'t.cA'fj1 

m 
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ADIUNI&IRATIVE TRIBIJNAL 

GUW/iHAPI BENCH. 

'1 

IN THE MITTER OP 

O.A. No. 156 of 1996 

Shri P. Ths & Ors. 	... Applicants. 

Vs. 

Union of India & Ors. .. Rosporidorrts. 

A ND 

IN THE M1iTT OP :- 

Written statements for and on 

behalf of the respondents. 

The answering respondents beg to state as follows : - 

1 • 	That the answering respondents have gone through 

a copy of the application filed by the applicants hnd have 

understood the contents thereof. 

That save and except the statements which ore spoci- 

n 	 - fically admicd hiero-in-low, other statements aide in 

\ 	 the application are categorically denied. Purthor the statements 
XV • 	which nrc not borne on records are also denied. 

That with regard to the statements made in para-

graphs 6.1 to 6.11 of the application, the answering respondents 

do not adnit anything contrary to relevant records of the 

,A) 

	

Cotd. ...2 

0 
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Thot with retard to the staterients made in pam- , 
graph 6.111 of the application it is stated that the 

aPplications were invited in proscribed application for the 

post of I0W/P1I Gr.1 against &iploymcnt Notice No. 3/95 

Category No. 1 and 3 dtci 25.8.95 and published in the loading 

News Paper(s) of North East Ro.on including Assam Tribci.ne 

dtd 30.6.95. The last date of submission of application 

was 15.10.95, 

Vn ca nc .v Position in details arQgivcn bolow : 
Cat. Name of the 	Scale of 	Stipend 
No. 	post, 	pay, 	during 	tiR 	OBC 	SC 	ST 	Total. - -_ - Trge 

Appr. PWI/Gr.I 	2000-3200/- 	2000/- 	04 	02 	01 	01 = 	8 

Jppr, PWI/Gr, 	1400-2300/- 	1400/- 	18 	10 	05 	03 = 36 III, 	 P.M. 
Appr.IOW/Gr,I 	2000-3200/- 	2000/- 	03 	01 	01 	01 • 6 _ 	------------------- 

	

5, 	1 That with regard to the statenents made in Para- 

graph 6,IV of the application, it is stated that the applicants 

uiiittod their applications for the post of I0W/WI Gr.I and 

PWI/Gr.III to Rai1y RocrcUtmont Boord within the stipulated 

period against the reserved quota for Scheduled Tribe and Koch 

Rajbangshi O s OBO, 

	

6. 	That with regard to the statomonts made in para- 

graph 6,V of the application, the answering respondents stato 

that the written examination for the post of PI/I0W c-r.I 

and PWI/r.III os hold on 21.1.96 and the applicants bearing 
Roll No. 530049, 530063 9  530057 also appeared in the written 

Ctd.,.. .3. 
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examination at Guwahati Ld issa High School/Paltan Bazar 	ca u 

uwahai-8. The second olss free passes also issued with 

the call letters to cover the ourrtey from their rospectjvd 

home placeS to Guwahati and beck as per cxtat rules, The 

candidates are belonging to SO/M community. The result of 

written toot was published through RuB's No. RR/G/CON/1 55/129 
dd 21 • 5.96 anu subsequently puilj shod the said result on 

23.5.96, in the Ass an Tribune also. The opplicarts wore 

declared successful. 

Tiiat with regard to the statements made in paro-

graph 6.1/I of the application, it is sttcd that the call 

letters wore issued to the succossf1 candidates in the written 

test to appear for' 'vivn voce test in the office of Railway 

Rocruj.tnent Board on 27.6.96 at 9.00 hrs. Pree passes wore 

also issued this time to SC/ST cdjdat only to cover the 

journey from their respective hone placo to Guwahatj mnd back. 

That with regard to the statements made in para- 

aph 6.I of the application, it is stated that the sele ction  

was publihod on 17.7.96 by Railw,y Reoruj.tnent Board and sent 

to Gnerl Monagor(P)/N.p. Rly./Maligaon vido letter No. 

RRB/G/C0N/155/129 dtd 17.7.96. 

 That with regard to the stntcnieri-bs made in para- 
graph cviii of the 3pplicntjon, the answering respondents 

Coritd.,..4 
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beg to state that &jri Utpal Talukdar and Sh:ri Munindxrn 

Kr. Das having Roll No. 540238 and 540114 have been doc1are 

passedagainst the post of IOW/PWI Gr.I and Shni Sudhir Kr. 

Roy, Roll No. 34084 declared passed for the post of Fill (r,III. 

The above mentioned two candid.tes have applied against OBO 

ciota and later on also applied against OBO quota, but in 

terms of Railway Board's letter No. 94-B(S0T)1/1/3 dtd 

8.3.96 circulated vide GM(P)/Moligaori's letter No. E/227/ 

RESV/O/Pt.V dtd. 29.3.9 6  in connection with the Constitution 

(Schedule Tribes orders amendment) Ordinance, 19969 for the 

inclusion of Koch-Rajbarigshi eoiunity in the list of STs in 

Assam, the candidates were declared passed against ST quota 

for the post of I0W/I Gr.I and III in lieu of OBO eandi- 

drites by virtue of their merit position. The photocopy 

of G/i(P)/1aligoon's letter is oncloaod herewith as 

i4EE 'Al'. The copies of final pahol of PWI/IOW Gr.I & III 

are annexed as A1,,R,1 EXUfGS 	'?J and 0-2 respectively. 

That with regard to the statements made in 

paragraph 6.IX of tAic application, it is stated that in 

view of ordinance for inclusion of Ko,ch-Rajbongshi (OBC) 

conunity in the list of ST in Ass am, the candidates bearing 

Roll No. 540238, 540114 and 3404 were finally selected 

gaifl8t ST quota for the post of I04/PVI Gr.I and PWI/Gr.IIi 

respectively by virtue of their merit position. 

That with regard to the statements made in para-

graphs 6.X and 6.XI of the application, the answering 

respondents do not adsit a yt11ing contrary to ilevant 

records of the cOe. 
Ctd... .5 
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That with regard to the statements rnda in 
Para_{h . 

graph 6,111 of the oplication, it is stated that the last 

date of receiving the applications for the post of lOW; and 

PWI/Gr.I and III was 15.10.95 and it was extended upto 3.11.95 

subsequcntly. The written test hold on 21.1.96 at Guwahati. 

In view of Railway Board's letter No. 94-E(SCT)/I/31/3 dtd 

8.3.96, the OBO candidates belonging to Koch-Rnjbo,ngshi(OBC) 

were considered against the ST quota in the final panel as 

per (P)/Ma1igaon's letter No. E/227/RESV/0/2t.V dt 29.3.96 

regardIng benefits awarded for the Koch-Rajbongshj cormmunity 
of Assan. 

That with regard to tho statements made in para-

graphs 6.II of the application, it is stated that as per 

directives of Railway Board issued vido letter No.94-E(ScT)i/ 

3113 dtd 8.3.96 and GM(P)/W1igaon'$ circular No. E/227ESV/ 

O/Pt.V dtd 29.3.96,neiabors of Ich-Rajbangshi are allowed to 

derive benefit as adxiissiblc to the ST. 

That with regard to the statements made in para-

graphs 6.IV and 6.XV of the application, Wxk while reiterating 

the statements ia de here-in-above, the answering respondents 

do not admit anything contrary to relevant records of the case. 

That with regard to the statements made in pam-
graph 6.XVI of the application, itis stated that the 

advertisement and written examination hold before the 

receiving of Railway Board's letter No 94-E(SOT)1/31/3 

dtd 8.3.96. The vivO voce test was held, in the month of 

Contd...6 



Ito ti 
-6- 

June'96 after receiving the Railway Board's letter ciroulot r 

by GIii(P)/Lligaon's vide letter No. E/227fltSV/0/Pt.v dtd 	é. 

29.3.96 to accord the benefit to Koeh-Rajbongshi coriunitios 

as Scheduled Tribes. The candidates bearing Roll No. 540238, 

540114 and 340894 for the post of I0W/WIGr. I and NI Gr.III 

were selected against ST quota. 

That with regard to the statements made in pam-

graphs 6.xvIi and 6.XVIII of the application, the answering 

respondents reiterate and reaffirm the statements made 

home-in-above. 

That with regard to the statemont made in para-

graph 6.X of the application, it is stated that on receipt 
of the representation on 22.7.96, the Chairman, Railway 

Recruitment Board, Guwahati had personally taken up the 

nntter, with, the Railway Board for further clarification about 

the directive of Railway Board's letter No, 94-(S0T)1/31/3 

dated 8.3.96,  

That with regard to the statements made in para- 
graphs 6.X and 6.X 	of the application, the flnsworing 

respondent do not admit anything contrary to relevant records 

of the cose. 

That with regard to the st-ItOMcnts made in para- 

graph 6.xi of the application, it is stated that the Rly. 

Reoruitxjont Board is quided by various rules and directives 

of Railway Board and the facts stated in para 6.II is denied. 

Contd,. . .7 
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20. 	That with regard to the statombnts made in para- 

graph 6.X1E11 of the application, the answering respondents 

do not admit anything contrary to relevant records of the 

Case. 

21 • That under the faots and circuastances stated above, 

iho instant application is not maintainable and liablo to 

be dismissed. 
14 

V E H I P I C A T I 0 N. 

i t 	 aged about 	years, 

by occupation Railway Service, working as\  Deputy chief 

Personnel Officer of the Northeast Frontier Railway 

oiinistrntion, do hereby solemnly affirm and state 

that the statements made in paragraphs 1 and 2 are true 

to my 1Qowledgo, those made in pnragTnphs 3 to 20 being 

matters of records are true to Mw information and the 

rests are my humble submission before this Horithic 

Tribunal. 

DEPUTY OHIEP E10EL OPFIO 
NORTtEA ST FBILO14TIER RAI IWAY 
MAI G\0N :: GIMMIATI 
FOR & ON BEHALF OP 
UNION OP IIThIA. 

4 T4 
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r -RAILWAY 	 Office of the 
GENERAL MANAGER (P) 

Gauhatj-1i. 

NO: E/227/Resr/0/t,V :: 	 Dated 29.3.96 

To, 
All HODs, 
All Ds & Dl)s, 
All DiOs, WAOs/NQ, DBWS, 
All Controlling Officers 
offices, 
GS/NPB13 & PIEU/140 with 
GS/ASSCTREA/MLG. 

of non-.divisionaied 

20 spare copies. 

Sub : The constitution (Scheduled Tribe Orders(Ainendment) 
Ordinance 1996 9  inclusion of Koch-Bajbangshi Co1]mlunity 
in the list of Scheduled Tribes in Aseame 

a-- 

Enclosed please find herewith a copy of Rlycd's letter No. 
94-E(SCT)I/31/3 dt. 8th March,1996 wherein a copy f Ministry of 
4elfare's circular No.12016/17/81sSCD(R/Ce11)Ass &.ted 31st Jan/96 
along with a copy of the Constitution(Scheduled Tribe) orders 
(Amendment) Ordinance 9 1996 has been forwarded. 

This is for your inforinat ion and compliance please. 

Ericlo: 1(one) 

Sd/- 
for GENERAl MANAGER()La 

(Copy of Ri.y.Bd's letter No.94/E(SCT)I/31/2 dt. 8.3.96 addressed 
to 1/Ail Indian Rlys. No.1 2 O16/17/81aSCD(R/Cases),Assam,G .of 
India,Ministry of Welfre/Kalyan Mantmlaya). 

Sub : The Constitutjon(Scheduled Trjbes)Orders (Ameniment) 
Ordinance, 1996 for the inclusion of Koch-Bajbangshij 
Coimaunity in the list of STs in Assain. 

Sir, 

I am directed to enclose a copy of the Constitution($Ts) Orders 
(Amendment) Ordinance,1996 on the above subject and to request you 
that this may be brought to the notice of the concern authorities 
so as to enable the members of these communities to derive benefits 
as admissible to the Scheduled Tribes. 

• Yours faithfully, 
3d,- Dr.R.K.Srivaztava, 

D&x'ect or. 
THE GAZTE OP INDIA. REGISTERED N001-33004/ 
Extraordinary 	 96 

• 	t.II Section I 
UBLIS}LD BY AUTHORITY 

171 NEW DELHI, SATURDAY, JAJUARY 27 9  199 6/MAGHJL 7, 1917. 
Separate paging is given to this Part in. order that it may be filed as 
a Separate complilation. 

... 
MINISTRY OF I*AW,JIJSTIOE AND COMIANY APPAIRSS 

(Legislative Department) 
INew Delhi, the 27th January,1996/tgha 70917(Saka) 
THE CO NST ITt1T ION(SCHENLE)) TRIBES) ORDER 

(jjii) ORDINANCE, 1996. 
No.9 of 1996. 

Promulgated by the President in the Forty...seventji Year of the 
Republic of India. 

contd.. . .2 
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An Ordinance to provide for the inclusion of Koch...Rajbongshi in 
the list of Scheduled Tribes specified in relation to the State 
of Assam. 

WfERAS Parliament is not 
satisfied that circuinstanes exist 
to take immediate action;  

in session and the Presiderrt is 
which render if necessary for him 

S 
	

S 

Now, THBREPO1, in exercise of the powers conferred by 
clause(1) of article 123 of the Constitution, the President is 
pleased to promulte the following Ordinance : 

This Ordinance may be called the Constitution(SchCduled 
Tribes) Order (amendment) Ordinance,1996. 

Shot title and 
commencement. 

(2) It shall come into force at once. 

2. 	THE GAJTE OP INDIA X&RAORDINLRY Part II- Sec.11 

• Amendment of the 
C onstitut ion 
(Scheduled Tribes) 
Order, 1950. 

2. In the Schedule to the Constitution(Scjieduled 
Tribes Order,1950, in "Part-lI- Assam", under 
the Heading "II In the State of Assani exclu-
ding the autonomous districtst 1 , after item 9 
and the entxy relating thereto, the following 
item and entry shall be added, namely: 

1110 Koch-Rajbongshi". 

SHANR DAYAL SHMMA 
President. 

K.K. Mohanpuria, 
Secy. to the Goyt. of India. 
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j 
GOV.RrMEIr OP INDIA 

MINISTRY OP RAILWAYS 
(RILwAy BOARD) 

RAILBH IrAN, NEW DELHI 

N .94-B (SOT )I/31/3 	 8th Maih 1996 

The General Manager CP) 
All Zonal Railways, 
(including DOW, ]LW, OLW, lOP, IP & Ai') 

The Director General, 
R.D.S .0., 
Luckiow. 

Sub: The Contitutj0n (Scheduled Tribes) Orders 
(Amendment) Ordinance 1996 for inclusion of 
Koch - Rajbongshi community in the list of 
Scheduled Tribes in Assam. 

I.. 

Bnelosed please find herewith a copy of Ministry 
of Welfare's circular No.1 2 O16/17/81_SCD(R/Cel1)_Assam dated 31st Jan, 1996 aiongwith a copy of the Constitution (Scheduled Tribes) 
Orders (Amenixaent) Ordinance, 1996 where in it is shown that Koch-
Raj bongshi community has be en inc lude d in the list of Scheduled 
Tribes specified in relation to the State of Assam, for information 
and strict compliance. 

PiCase acknowledge the receipt. 

Encls:as above.
Sd/-  

M.S .Mehra) 

No.94-B (SOT)I/31/2 	
Jt .Director,Estt (Res.)I 

Copy forwarded for necessary action to: 

(1) 	PA&CAO, All Zonal Railways & '1Ts. 

Chaixnan, RRBs. 

MDs of All Undertakings under Railway Board 

E(RB)I, E.(RB)D, E(RD)II,E(RB)V, E(GR)I, E(GR)II 
Eec. (ABE.) and E(GC) Branches of Rly. Board. 

The Director, IRIT, IRISET, IRIMEE, IRIEE. 

The Geneval Secretary,Al]. India SC/ST Rly.Emp. 
Association, 171-B/5, Basent Lane, Rly.Cl0ny, 
New Delhi. 
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ODNPIDENfl IL, 

No. RRB/G/CON/1 55/129 

Offico S the Rly. Roctt. Board, 
Stntio n Road, uwahati-1. 

Dated 17.7.96. 

To 
The Gonera1 Minagei'(P) 
N.P. Pi1way 
IvL1igaon. 

Sub: Rocrujtimoat selection for the post 
of PWI/Gr.I & 104/c-r.i in scale 
P, 2000-3200/- category No. 1 and 3 
under Eaployrnent Notice No. 3/9 5. 

1ef: GM(P)/Ma1jgaons Indent No. E/227/216/RRB/ 
2 (iLectt) Pt,1I Utd 6.6.95 and 2.8.95. 

The RRB/GHY conducted the 2.,Lcruitmont se lection  for the- poet of WI/Gr,I & IOW/Gr,I in scale Rs. 2000-3200/- category No. 1&3 under Exnp1oyxicrit Notice No. 3/95. 
The interview Board has foXod a panel of 14 (fourteen) 
candidates suitable for the saiu post and their nanos 
are recorxaondod to you for nppoiri -bnent in order of ne-nt. 

Necessary rcvenificn - j. of character antece-
dent nay also be done at your and if necessary. 

Bio-dat of 14(fourteon) candidates as nontionod 
in the ofloløod list is sent herewith for further 
fl000ssary action. 

The RRB/G-Hy nay also be advised of their 
date of appojntnont for record. 

The panel has been approved on 4.7.96. 

DAI One notice with 
14 (fourboon) bio-dnta, 

3d I- 
( R.K. B0RTI-ILKUR ) 

GHaIRMAN. 

4- 
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Railway Reca'ui.tnient noard, (.hiwahati. 

i'o. RRB/G./CoNil 55/129. 

r~'v 	
t~~ 

ANNXURE - B-2. 

Dated 17.7.961 

NOTI.. 
&o..b: Rocuitinont seleetlon for the post of Inspector of W02?1 

Gr.I & Poirnanorut Way Inspector Gr.I in soalo Rs.2000-3200/-
tinder Eniploynont Notice No.3/95 Cat. No. 1 & 3. 

Ref: GYAP)AZG's indont No.E/227/216/RRB/2(Roctt.) Pt.II 
dtd 8.6.9 5 and 2.8.95. 

Dote of Wttcn Test : 	21.1.96. 
Date of Viva voce test : 	27.6.96. 
Date of panel approved : 	4.7.96. 

The Solo otion Board hold the viva voce test on 27.6.9 6 for 
the rocrui.tnent of Inspector of Works/Gr.I & Permanent Wny 
Inspoctor/Gr.I in scale Rs.2000-3200/- under Employment Notice 
No. /95, Category No. 1 & 3 and had found for PWI/Gr.I 8 (t-4 9  
SO-i, ST-i, OBC-2) and for IOW/Gr.I 7(DR-3, SC-i, ST-i, OBC-i) 
candidates si4tb10 for the said post and their names are 
rdcoririonded to GM(P)/NF Rly./MLG in ORDER OP I[FJRIT. 

AGAINST U.R. VACtNOY. 

OPTANbIBAT  

1 • 540030 AH0K K[JMAR 1 
2, 540216 SU.DHANSHU SHIIAR 2 
3. 510220 JAMALIJDDIN IQIAN 3 
4. 510179 DIPAK OH. SARIVIA 4 
5. 529182 PAPAS SUTRADHAR 5 6. 510197 GOLLAPUDI KALI PRASAD 6 
7. 540146 PRANJAL GOGOI 7 

AGAINST S. C.VA GANOY. 
1. 520096 •NADRMKIioR KU1AR SINGU 1 2. 520110 PRADIP KR. BAS 2 

AGAINST - S.T. VA CANQY. 
10 540238 UTPAL TALIJKDAR 1 2. 54011 4 IUNINDRA KUMA.R DAS 2 

A(4SO. 	(M2Y. 
1. 540113 MUNINDRA KALITA 1, 2, 540177 RANA PRA TAP GO GOl 2 

3  

Sd/- (RK RTHAKtTR) 
OH AIRMAN 

Copy to:- 
RLY. RECRUITMT BOABD :: GUWAHATI. 

1 • The GM(P)/MI., 
 Panel filed. 
 Notic Boards 
 Asstt. S cy./RRB/GHY. 
 Roctb. Sction/RRB/G.Hy, 

0. S 
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CONPIDE1TIAL, 
OFFICE OP THE RLY. RECRTJITL'NT BOARD 

STLTION BOMW: GUWAHATI- 1. 
No. BRB/G/O0N/155/101/Pt.l 	Dated 17.7.96. 

To 
The General JvLanagor(P) 
N.Y. Railiay 
Maligaon. 

&ibi Recruitment selection for the post of IOW/Gr.III 
in scale .ib. 1400-2300/- under .  Employment Notice 
No. 3/95 Oat • Nø • 2. 

Ref: Gj'(P)/IALG"s inuent No. E/227/216/RR3/2 (Rcott)Pt.II 
dtd. 8.6.95. 

The RRB/GHY conducted the recruitment selection 
for the post of PWI/Gr.III in scale fis. 1400-2300/- 
under Employment Notico Nd. 3/95 Oat. No. 2. Theinter-
View Board has formd a panel of 26.0thirty six) candi-
dates suitable for the said post and their names are 
recommended to you for appointment in order of merit. 

Necessary rovorification of character onteodent 
may also be done at your end if necessary. 

Bio-dnt of 36 (thirty six) cadidatos as mentioned 
in the enclosed list is sent herewith for ±urthor noce-
ssoy action. 

The RRB/GHY xay)6 b6 advised of their date of 
rppointmcnt for record. 

ho panel hs bueri approved on 4.7.96. 

$d/- ( RK BOTHAEIT± ) 
A)A/Ono notice with 	 OHAIhMN. 

36 (thirty six) bio-ta. 

000 
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R1ILWAY RECRUI TKE li'll BOARD :: GIJWAHATI, 

No. RRB/G/ODN/155/1O1/Pt.I 	Doted 17.7.96. 

NO TI CE. 

sib: Rooruitirient selection for the post of Ponnnont Way 
Inspector Gr. III in scale Rs.1400-2300/- under 

npoyiment Notice No. 3/95 togry No. 2. 

Rof: GM(P)/MLG's Indent No. E/227/216/RRB/2 (Roctt) Pt.II 
dtd 8.6.95. 

Dto of Written Test : 	21.1.96. 
D,to of viva voco test : 	24.6.96, 	25.6.96 & 26.6.96. 
Date of panel approved : 	4.7.96. 

The Sc1øtjo Board hold the viva voco test ori-.6.96, 
25. 6.96 and 26.6.96 rOpoctivly for the rocruiterit of Pornonont 
Way Inspector Gr.III in scale Rs.1400-2300/- under. E1oyiet 
Notice No, 3/95 Category Io. 2 and has found 36 (IJI-16, SC-5 9  ST-3 1, OBO-lO) candidates suitable for the post and their nnnes 
ore reconuriondod to GL(P)/G in oFtDM, OP iERIT. 

AEAINST  
• Ao11No.NAMopoj _RITPOSITION. 

1.. 311060 RAJIJ KAR 1 2. 340333 JAIPRAKASJ-I SINGH 1 
3 • 340616 PRAVIN IWMw. JAI SWAIi 2 4. 311193 SANJAY KUMAR 3 5. 310514 HAILEINDIai bINGTI 4 6 310132 WK ANJAI KTJMAR 5 7. 340385 K/LA KANT 6  311260 SAILENDRA KUMAR 6  310563 .DINEI KWIAR YlI&MA 7 10. 310563 JAYANTA DAS 8 11. 311083 RAKEi BAlU 9 12, 310189 ARVI ND KEJMAR SINGH 10  311369 SUJI T KUMAR SI NGH 10  341200 CHATIURAHAS SINGI 11 15. 340462 MMIU.A PAUL 12 16. 311446 TPAN KUMAR KAITA 12 17. 430235 DJ-IIRE1iDRA RAY 13 16. 340405 KAUSHIK KUNDU 13 

AGAINST SQ1rAoAy. 
11 320712 PTJRNA KANTA DAS 1 2. 320304 DHRIIra PRA SAD 2 3. 320031 AJOY NARAYAN ZU MGHI 3  321147 UTTAM KUMtR MALLIK 3  320692 PRABN 	DHI 4 

Oori-bd,., 
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AGAINST S .T. VACANCY Iri  

SN Ron. No 	NAME OP CANDIDATE MERIT POSITION. 

1, 340894 SD1HIR KIThIAR RAY 1. 
 330066 DIBYA KUMAR MILl 2 
 330113 KEGWASENG 6EW2 2 

AGAlNS0.B.C. VACANCY.  

1. 340608 PRAANTA DUT QA 1 
2. 340095 SUDIP KUMAR NATH 2 
3. 340456 MAHANAND SAH 2 
4 • 340790 SANJAY PRA SAD 3 
5. 340477 MANOJ KUMAR SAH 4 
6. 340386 KAMALEI K1JMR 4 
7. 340055 ANIL KUAR SAHA 
8. 340695 iLANA PRATAP GOGOl 6 
9. 340782 SANJAY KTJMAR 7 
10. 340067 ARCIANA IiANI DAS 8. 

Sd!- (RK BORTHAKr]R) 
17.7.96 

CHAIRMAN 
RAI LWAY RECRUITMENT BOARD :: GTJWAHATI. 

Copy to:- 

The GM(P)/NP Rly./MLG. 
The panel files (3) Notice Bonrds. 
Asstt. Secy./ERB/GHY. 
Roctt. Sea bion/RRB/GHY. 
Reett, Sclection/RRB/GHY. 

Sd/-(RX BORTHAKIW.) 
CHAI RMAN 

RAI LWAY RECRUITTIFIENT BO1B3) :: GUv!MIATI. 

. •. 
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